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' Before The Hon’ble National Green Tribunal
Eastern Zone Bench, Kolkata

OA No. 222 of 2024 (EZ)

In the matter of

News Item titled

«gix killed in accidental blast in Birbhum coal mine"

appearing in the Hindu dated 08.10.2024

And

West Bengal Pollution Control Board(WBPCB)

Through its Member Secretary,

West Bengal & Ors

......... Respondent(s)
LN.D.E.X
Sr. Particulars of the Documents | Annexure | Page No.
No.
1 Affidavit 141 °
2 Copy of magazine & Van license R-1 1\ o 7_4
3 Permission under Regulation R-2 35\ * ‘L’,}—
196(3) of the Coal Mines
Regulations, 2017
4 Photographs of victims R-3 9%+ (2
5 Hon’ble high court orders dated R-4 Cato (%

03 April and 10 April 2025

Place:- Kolkata

Date: 6}‘ o™ Arae M
/_\ Ashok Prasad, Advocat:

Counsel for Respondent No.4
Mobile: 9883069404
Email id: ashokadvhc@gmail.com
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Before The Hon’ble National Green Tribunal

Eastern Zone Bench, Kolkata

OA No. 222 of 2024
In the matter of

«Six killed in accidental blast in Birbhum coal

dated 08.10.2024

News Item titled

mine" appearing in the Hindu

And

West Bengal Pollution Control Board(WBPCB)
Through its Member Secretary,

West Bengal & Ors

......... Respondent(s)

REPLY ON BEHALF OF THE RESPONDENT NO. 6 DIRECTOR
GENERAL OF MINES SAFETY, DGMS, Dhanbad.

MOST RESPECTFULLY SHOWETH:

I, Shyam Sunder Soni son of Late Kailash Chand Soni, aged about 49
_years, appointed as the Director of Mines Safety, Region I, Eastern

ne, DGMS under Ministry of Labour and Employment, Govt. of
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That 1 am well conversant with the facts and circumstances of
the case, and as such, I am duly authorized and competent to

swear this affidavit on behalf of R-6, in the above matter.

That I have read and understood the original application and

have been advised to traverse by way of this Counter Affidavit as

reply thereto.

That have and except those which are matter of record and

those which are specifically admitted hereto the contents of the

OA that have not been specifically admitted hereunder or are a

matter of record be deemed denied.

That the deponent craves liberty to raise additional submission
or file supplementary affidavits in case need arises during the

course of arguments.

BRIEF SUBMISSIONS: -

Gangaramchak & Gangaramchak-BhaduliaCoal Mine (G&GB
Coal Mine) is a captive mine of M/s West Bengal Power
Development Corporation Limited (WBPDCL) to cater the coal
needs of its power plants situated at different location of West
Bengal. The mine is situated in Birbhum district of West Bengal
at a distance of about 63 km from the Eastern Zonal office of
: Directorate General of Mines Safety, Sitarampur. Khyrasole-

c 'a;“road connects the block with the Raniganj-Suri road
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This Mine is being operated by a Mine Developer 8 Operator
) M/s Gangaramchak Mining Private Limited (GMPL)

(MDO
M/s WBPDCL, by signing a “Coal Mining

appointed by
Agreement” mutually.

7. Opencast mining method with use of Heavy Earth Moving

Machineries (HEMMs) and deep hole drilling and blasting was

adopted for removal of overburden (OB) as well as for extraction

of coal, by deploying excavators and tipper combination. As per

the Coal Mines Regulations, 2017, the “deep-hole drilling and

blasting” means, drill holes more than three meters in depth and

used for blasting in an opencast mining operation.

8. Deep hole blasting was done using Site Mixed Emulsion (SME)

along with cast booster explosives and emulsion booster
explosives. NONEL, electric detonators and electronic detonators

were used as initiation system for blasting in the mine.

9. The blasting accessories required for blasting in the mine was
catered by two explosive magazines, namely Sagarbhanga
(G&GB Coal Mine) Magazine and Barjora Coal Mine Magazine,
both owned by M/s West Bengal Power Development
Corporation Limited (WBPDCL) and located at 02 km and 11 km

respectively from the mine workings. Licenses of the both the
:rnagazines were granted by Petroleum and Explosives Safety

/l_ ,Lpréhmsatlon (PESO) in the name of Shri Samresh Kumar

- ( u}i‘{er), who was also the Agent of mine, the details of which
Wikl gre\is glyen below:
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Sagarbhanga (G&GB Coal Mine) Magazine having License
No. E/EC/WB/22/526(E141935) validity up to
31.03.2028, was permitted for maximum storage of 500
Kgs Nitrate Mixture (Class-2, Division-0, Sub-Division-0),
100 numbers Electric Detonators (Class-6, Division-3,
Sub-Division-0) and 2500 numbers Non-Electric (Nonel)

Detonators (Class-6, Division-3, Sub-Division-0).

b)  Barjora Coal Mine Magazine having License No.

E/EC/WB/22/507(E113019) validity up to 31.03.2025,
was permitted for maximum storage of 500 Kgs Cast
Booster Explosives (Class-3, Division-2, Sub-Division-0),
100 numbers Electric Detonators (Class-6, Division-3,
Sub-Division-0) and 2500 numbers Non-Electric (Nonel)

Detonators (Class-6, Division-3, Sub-Division-0).

10. Two numbers of hired licensed explosive vans were deployed in
the mine for transport of blasting accessories from explosive
magazines to the blasting sites in the mine. One of the two hired
Explosive Vans, which was bearing Registration No. JH 02AM
2688, was having PESO's License No. E/EH/JH/25/
70(E95661), dated 15.03.2021, License Validity upto
31.03.2026, in the name of the Licensee (Occupier) Shri Uday
Pratap Singh, M/s Kumar Explosive, Ranchi Road, Ramgarh,
Jharkhand, and the maximum permitted quantity of explosives
to be transported was 11350 Kg. Similarly, the Second hired

o s1ve Van, which was bearing Registration No. JH 02BQ

/O 3/_ as having PESO's License No. E/EH/JH/25/

e/ m,323 156092), dated 05.06.2024, License Validity upto
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Kumar Singh, M/s Singh Transport, Ranchi Road, Ramgarh,
Jharkhand - 829122, and the maximum permitted quantity of

explosives to be transported was 1890 Kg.

A copy of the Licenses are annexed herewith and Marked

Collectively As Annexure R-1

Permission under Regulation 196(3) of the Coal Mines

Regulations, 2017, to conduct controlled deep hole blasting
within 500 m but beyond 100 m of Bastavpur village, Bhadulia
village and other structures not belonging to the owner of the
mine was granted by DGMS, vide letter  No.
11142/EZ/Sitarampur Region No.III/Permrelax/2024 /261029

dated 06.02.2024

A copy of the Permission letter is annexed herewith and

marked As Annexure R-2

12.A Fatal Accident had occurred on 07.10.2024 at Gangaramchak &

Gangaramchak-Bhadulia Coal Mine of M/s West Bengal Power
Development Corporation Limited (WBPDCL) in which 08
persons died and 03 injured. On 07.10.2024 in 1st shift, it was
planned to conduct blasting at two OB faces, one at 76 mRL
(hereinafter referred to as “lower OB face”) and another one at
92 mRL (hereinafter referred to as “upper OB face"). As per RE-
13 record on 07.10.2024, 250 nos. (25 Kg) of Cast Booster was

=
/o RV . .
-/ L d in Explosive Van No. JH 02AM 2688 and Nonel-250 nos.,

nos. and Electric Detonator-10 nos. were issued in
ve Van No.JH 02BQ 0713 from Barjora Magazine. Also,
on Booster-300 nos. (45 Kgs), and 300 nos. Electronic
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Detonators (E DET-200 nos. & ELCON-D-100 nos.) were issued
in Explosive Van No.JH 02BQ 0713 from Sagarbhanga (G&GB
Coal Mine) Magazine (as per RE-13). Then both the explosive
vans carrying blasting accessories reached at the lower OB face,
and the blasting accessories from both the explosive vans were
unloaded at the lower OB face and the blasting helpers

completed preparation of primers for 301 holes at lower OB

face, in which Electronic Detonators-191 nos., Nonel-110 nos.,
Emulsion Booster-191 nos. and Cast Booster-110 Nos. were
used. Lowering of primer charges into the drilled holes and
charging therein with SME explosive was also started at the
lower OB face. Then, all booster explosives and detonators left
out after use at the lower OB face were loaded into the Explosive
Van JH 02AM 2688 and the loaded Explosive van was taken to
the upper OB face and parked at 95 mRL near the drilled holes
of upper OB face (the surface where the van was parked was at
about 2-3 m higher level than the upper OB face), whereas, the
second explosive van (JH 02BQ 0713) remained at the lower OB
face in empty condition. At the upper OB face, it was decided to
conduct blasting of 92 holes (160 mm diameter drilled in grid
pattern with spacing about 3m, burden about 2.5m and depth
varying from 3m to 5m) existing on a part of the face. An
overman, a mining sirdar along with twelve Blasting Helpers
employed by MDO (GMPL) reached at the upper OB face. A SME

ck also reached there, which was parked at around 80 m
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stemming and other works, who were waiting for completion of
the priming work. Out of the seven, three blasting helpers were
taking rest in the shadow of explosive van near its front left
wheel to protect themselves from bright sunlight coming from

the eastern side. The overman and mining sirdar (of GMPL) were

also present.

While unloading of explosives from an explosive van (loaded
with booster explosives, electric and electronic detonators, and
shock tubes) parked near the site scheduled for blasting at an
overburden bench of an opencast coal mine, and primer
preparation, carrying them in bunches to the shot holes, and
lowering of primer charge into a hole were going on
simultaneously, suddenly, a strong blast occurred in the
explosive van, resulting in shock waves, air overpressure and
ejection of splinters from the damaged aluminum sheeting of the
van, which in turn initiated to blast all the primer charges, to
which all eight persons engaged in the above operations died on
the spot; and one of the three persons present nearby received

serious bodily injuries and two received reportable injuries.

A copy of the Photographs and post mortem reports of

victims provided by State police are annexed herewith and

wMarked collectively as Annexure R-3.

annexed herewith and Marked collectively as Annexure R-4
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Immediate Action Taken after the accident:

Mine management was directed to get tested “The electric &

electronic detonators, nonel, boosters explosives and other

blasting accessories of the batches of all manufacturers, which

were, issued for use in Gangaramchak & Gangaramchak -
Bhadulia Coal Mine of M/s WBPDCL on dated 07.10.2024 from
its magazines, for any defect, in Government approved
laboratory, having required testing facilities and submit the test
report thereof. Later-on based on management’s submission
regarding non availability of some of the above mentioned items
of same batch, which were, issued on 07.10.2024, the mine
management was directed to test and submit the report of above
mentioned items of same manufacturers and specifications but

of different batches.

Out of the above, test report of electric and electronic detonators
have been submitted by management and testing of remaining

accessories are awaited.

The permission for controlled blasting granted in the mine
under Regulation 196(3) of the Coal Mines Regulation, 2017,
was withdrawn vide this Directorate dated 15.10.2024 for

contravening some of the conditions of the permission.

this Directorate’s Letter dated 17.10. 2024, some

ventions were pointed out to the mine management with a
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submitted the compliance of the same on dated 27 December

2024.

PRAYER
in view of what has been stated hereinbefore, It is respectfully

submitted that the application may kindly be disposed with
orders/ directions as deemed fit and proper in the facts and

circumstances of this case.

DREQNEN Griu
Director of Mines Safely
4R W [ Govt. of indle

Min“cf'!. b E. lo!
istry or La
igry ) c‘ws mployment
oo Nolt, Erarzoarar

VERIFICATION

—

Verified at Kolkata on this Q( &% of May, 2025, that the
_//——\gontents of the above affidavit are true and correct to the best

/Y 0 [‘7 X

olNqy knowledge. No. part of it is false and nothing material has

v Ay concealed therefrom.
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- Director of Mines Safety
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- Kumuir Explosives,

amchi Road, Mapury Rumgarh Canit,

TuwaVitlage - W

Distt, RAMGARIL, Skite. Jhulilnuul. wmwvmw

“Subject: /Rond Vun for i excriage of Explaslver’
gruated ln Form LE-7:0f of Exploulves Rule

‘Sirgs),

X

vt
GOVERNMENT OF INDIA

STRY OF COMMERCE & INDUSTRY

1D EXPLOSIVES SAFETY ORGANISATION(PESO)
ormerly Department of Explosives)
i Mohan, 3rd Floor, Sita Compoun,
U Behind Sushita Autgmobiles Ranchi 834001

d

Telé: 1332089 Folx; 2332688

nail; dycceranchi@oxplosives.gov.n
Dated : 15032021
15 HAR 2021

Relerence o your Iéticr No.: 40288 dated: QIRARPAL the subject nm:dalymcd uwo awr'm.m isaved fn-Forn: LET o Explosives

“Rules, 2008 1K (rwansed berewith,

For Turiher mwwnl,nl'vll«rrwg.’p\wwhﬂs,@e«]n)@uiﬁg'm, et o8 o reach O offlee o o before 31/4/2036.

A e
« Inithis conticetion; plun:n!nfzfntom )

Plesse fofow fllowing Inssruesons suicly:

s

b, 10 b submitied osline henugh-e-paymcns (aciliy availsble on vnline spplication portal

20t Explosives Rules, 2008/

‘Depaly’ WCowﬂler tlEtﬂdm 3
‘Ranchl

Depily, Chicf Contrvlier of Explosivea
‘Ranchi’

e, it iol ook MR Y A g
10t require signature. Applicant:

*9| 1029
Mine Manager
Gangaramchak & Gangaramciak

Bhadulia Coal Mine, WBPDCL 3mp0n)
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GOVERNMENT
MINISTRY OF COMME]
PETROLEUM AND EXPLOSIVES SA
(Formerly Deparimer
Sri Mohan, 3rd Floor,
5 Main Road, Behind Sushila Ay
Tele: 2332089 e
Email: dycceranchi@e
1/25/323(E156292)

SINGH TRANSPORT,

RANCHI ROAD, OFP ASHOK CINEMA, MARAR, RAMGARA,
RAMGARH

Town/Village - RAMGARH

Distt, RAMGARH, State. Jharkhand, Pincode-829122

Subject:  Road Van for the earriage of Explos)yes s Regis
No.;E/E u(slsazii)“ﬁl:”i'ri)uu in Form

regarding -Endorsement of Licence,

Sir(s),

Reference memo No.: E/EH/JH/25/323(F.156292) Dated 054
Ranchi and inspection of the subject premiscs by an ofTicer of t}

The subject licence No. E/EH/JH/25/323(E156292) valid upta 3|

For further renewal of licence, please submit following ¢
31/03/2029.

o Application in Form RE-1 duly filled In and signed,

» Licence fees renewable for onc 1o five years, to be subg
online application portal under the Expl Rules, 200

« Original licence with approved plan,

X

rage twn e

OF INDIA

'F & INDUSTRY

1Y ORGANISATION(PESO)
/ of Explosives)

Sita Compound

tomobiles Ranchi 834001

x: 2332088

kplosives.gov.in

Dated : 05/06/2024

RANCIHI ROAD, OPP ASHOK CINEMA, MARAR,

ration No JH02BQ07)3 Licence %
LE-7 under Explasives Rulcs, 2008 -E

P6/2024 from Dy. Chiel Controller of Explosives,
is organization on 29/05/2024,

st March 2029 duly endorsed is forwarded herewith.

focuments so as 1o reach this officc on or. before

;ined online through e-payment facility available on

¢ In this connection, please also refer to Rule 112 of Expl

Please follow following instructions strictly:

1. The records of explosives transported by the licenced
under Part 5 of schedule V of Explosives Rules 2003,

2. Pleasc ensure that persons whose antecedents verificd Y
licenced explosives roadvan/compressor mounded trucl
cleance's alongwith the personal particulars shall be ma
verification of such siaff shall akso be made at least once

5, Rales 2008, /

- Please note that during transportation of explosive:
> S
f\.;'ar:‘;’:;' l‘?hm&nmml of explosives isxh;'l,cdy to p:ﬁ;:
irs, it o : amed Police escon
required in Rule 67(7) of Explosives Rm:ozl:o:s. ¢

09| to]p 9
‘Mine Manage,

Gén aramchak & Gan
/ /Bhgdulia Coal Mine, \

Rules, 2008,

Rozdyan shall be maintained in the proforma RE-
the local Police shafj onl i

0 ly be employed with the
 drivers or cleaners, | >
e available 10 ghe local puﬂ e

h ] 1 olice in advance, The re-
1 3 year in compliance 10 Rule 61(3) of Explo:n:t
Roadvan

shall always pe attended to
2 two armed
:t;v:zh sensitive areas notifjed by Mingry of Home
District Police Administrattion as

(SHASHANK

SUMAN)

V. Cantraliac oo




GOVERNMENT OF INDIA

MINISTRY OF COMMERCE & INDUSTRY
PETROLEUM AND EXPLOSI VES SAFETY ORGANISATION(PESO)
(Formerly Department of “Explosives)

Sri Mohan, 3rd Floor, Sita Compound
5 Main Road, Behind Sushila Automobiles Ranchi 834001
Tele: 2332689 Fax: 2332688

l)n(cxl:OJvn(,lzﬂld

No.: E/EH/JH/2S/323(E156292)
MEMORANDUM
o J102BQO713 of SINGH

MARAR, RAMGARH,
MGARH, State.

Road Van for the carringe of Explosives - Registration N RANCHI
TRANSPORT, RANCHI ROAD, OPP ASHOK CINEMA, Jharkhfind -

Subject:
ROAD, OPP ASHOK CINEMA, MARAR, RAMGARH, Distt. RA

Grant of Licence.
T, Of Ashok
Two copies of Licence No: E/EHAISB23(E156292) gramted 1o S"LGH‘,-TF{\E-S;?:hJ!y& 5029 16
" 4 g i cndmg 2. H
Cinema.Ranchi Road Marar,Ramgach (JH), RAMGARH, Jharkhand :o; cl:fw‘:tch"; b or'ﬁcc. with the requ 7“;2. |n,£

ied wil iainal copy of
cc have been complicd W ith, the original Y ;
timation fo the District Magistrate, RA GA ) N
. If, however. he decidps nol|

atement of his reason MI

(Ashendr Sin'gh)
Deputy Chief Controller of Explosives

transport Explosives by Road Van between ALL INDIA are forwarde:

he is satisfied that all the conditions prescribed in the licen
be cndorsed and forwarded to the liccnsee dircctly with an inl

Jharkhand and this office, retaining the other copy of the licence for his office rec:
endorse the licence he shall immediately retum the some to this office together with
endorsing the licence, not later than three months.

To,
this office

Copy Fonwardgd to:

CHI

OPP ASHOK CINEMA, MARAR, RAMGARH, RAN
829122

_SINGH TRANSPORT, RANCHI ROAD, ) R N
ROAD, OPP ASHOK CINEMA, MARAR, RAMGARH, Distt, RAMGARH, Statc. Jharkhand -

with re to their application dated X : ¢ '

The Vehicle shall not be taken into use unless insepected by an officer and licence duly endorsed unj

107(3) of Explosives Rules 2008.

fer Rule

The records of explosives transporied by the licenced Roadvan shall be maintained in the proforia RE-6
under Part 5 of schedule V.of Explosives Rules 2008. AR 3

Please ensure that persons who are antecedents verified by the local Police only shall be cmployed with the
licenced cxplosi p ded truck as drivers or cleaniers.” List ‘of such driyers and-
cleancr’s ith the personal particulars shall be made available to the local police in advance{ The re-
verification of such siaff shall also be made at least once in a year in compliance to Rule 63 (3) Egplosives

Rules 2008, :

For further renewal please: submit the Ifollm{ring,’documenxs 50 as 1o reach this office on or bcrbré :fuc

o Application in RE-1 duly filled in and signed. A L 7 g 2

o Licence fees repewable for one o five years, fo be submitted ‘online through e-payment facility

available on onlinc application portal under the Explosives Raules, 2008. :

¢ ! with-approved plan. . S :
o Inthis conncction, please also refer (o Rule 112 of losi 2

2. Superintendent of Police,RAMGARH Jharkhand - Sleasiline o

A copy of Licence along with approved plan s eaclosed for his office rcord.
F_Llnsivcs

3/2029.

Ranchi

Deputy Chief Controller of
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Licence to : transport cxplosiy

0.1 EIEH/JHIZS/JIJ(EISGUZ)
cc Rs : 2500/.

1. ST Ry ot s &
Licence is hereby granted 1o
SINGH)

SINGH TRANSHO!

RANCHI ROAD,
RAMGARH, RANCIH1 ROAD, OPP ASHOK ¢

District-RAMGAR]
W&M/ Status of licensee : Proprictarship
- WSH A i faffut / Particulars of
_—

P

Wi

the road van:

/;-}

X

Page 1 of 2

ORM LE-7
1 9T 7 )

Explosives Rules, 2008)

RT (Occupicr : SANJIV KUMAR

P ASHOK CINEMA, MARAR,

EMA, MARAR, RAMGARII,
1, State-Jharkhand, Pincode-829122

Firm

ST we Registration No,

A 3% v@ A / Make and model of vehicle

AR T/ Unladen weight

e At sifem a9 / Maximum laden weight
wfeer ¥ R s Fresrest ot stftreas o
Maximum quantity of cxplosives pennitted for transpy;
s/ Engine N
Afw @ / Chassis No,

=1 Fefem 71 faraer / Desription of Other Fittings

e ¥ fere e e i amr / Quantity of Explosives permitted to

carry

JH02BQN713

MAHINDRA &
MAHINDRA LTD

1570 Kg(s)
3460 Kg(s)

1890 Kg(s)

TTRIB17221
MATRA2TTKR 1823647

it

1890 Kg(s)

following drawing(s):
sifre e/ Drawing No : E/EH/IH/25/323(E156292) Patw/ d;

Freafirfiea srgermT ¥ ardia vt e #r o 8|
The licence is granted subject to the provision of Exploj
to time and the Explosives Rules, 2008 framed thercund
following annexures.... :
(%) 39 % dr 4 3 urfin w3 47 w1 s / (2) Drawings
above.
(@) srare st 270 weamatfca i / (b) Conditions signed by

5 gl artra 31 w2029 7 AR 41/ This licence shal
2029

110.0.50,1 lIlnlExp/FqnnZSLicmchE7Hindi.asp?Lellc:(

Ganga
Phady

censed premises shall conform 1o the

ted : 04/06/2024
mﬁn‘mﬂm,zoosismw‘iammw

fives Act 1884 as amended from time
er and the conditions and the

of the road van as stated in serial no.4
the licensing authority,

| remain valid till 31st day of March

enerated YN=Y 04_Tun 4

%i;b] lo] 29

Mine Manager
amchak & Gangararrfhak 1
lia Coal Minc, wB2oCL
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& 37l Sffren o1 3w i e s 1 T gl 1 7 5 ST ?%T;::;;;;nﬁmmil "

R SR St s 1 3w werm g i o fran & e T LA T of the Act or rules frampd
This licence is liable 1o be suspended or revoked for any ‘”OI.?I}Dn wherever applicabl

there under or the conditions of this licence as st forth under C r i;‘ i toiiic

referred to in Part4 of Schedule V or if the licensed premiscs are not LR

description shown in the plans and annexure attached hereto.

Faiw / Date: 04/06/2024

| Dy. Chicfl Controller of Explgsives

39 g faies | Ranchi
Sl & Frree by qeret / Endorsement for rencval of licence:
i S fafa s o o srg it % et
Date of Renewal Date of Expiry Signature of licensing authority

mm:ﬁmﬁmm%mwmﬁﬁ:immnﬁmmiﬂm
Statutory Warning : Mishand}j & and misuse of expli shall itute serious criminal offence under theflaw.

Note :- This is system generated document does not require
physical signature. Applicant may take printout for their
records.




Gl . (Licence No) s EECAVBZSON(ED
Qi DT ST (Annual Fee Re) 1800
1 Lacence s hereby ganed ©

THE WEST BENGAL POWER

BIDYUT UNNAYAN BHABAN. 3:
West Bengal. Pincode - 00098

ss (€

RPORATION LTD. (il Oceu
ECCO-H!.BKDH NNAGAR,To\m‘\illhse-kOLKATA, District

X

JICENCE FORM LES

aﬁiﬁa rrqua gL : .
e R, 2008 2 Qe 4« F ¥ IR IH AW ?:mn
1o 3} o (0] of Par L of Schedule W an\|:'|{{—s‘x‘\ﬂfs !;ula_ ‘,ous) .
y - P Ut f) Al H ¢ 3 e T@ ¥ R
35 Q73 ARIIEE B S5 orT inamagasine R

or use explosives O

h Kumar).

. Occuplcr : Shri Samres
e “KOLKATA. State-

A IEIR I AR
; 3 R St o censes Sompiy possess for use of Cast Boostery Electric Detonators, Non Electric (Nonel)
Licunce is valid anly for the following purpose R oaators, - WA & R
+ i Rewtest v & R RRFE R
Licence is valid for the following kinds and quantity of explosives: @) (@ :
= R g4 < S BRI
StNo. Class & Division Sub-division Quanty 31 a1y e e
;‘. 2 % ?, 1901«5;.
3 Non Electric (Nonel) detanstors : §3 v 00Nk, :
(@ Rl st i aﬁmﬁﬁ@wﬁwp@%&;@aﬁ!@*aﬁhmiim . Btimes
(b) Quantity of explosives to calendar month{appljcable for licence under article 3(b) snd ©): asabeve
5. PR vaa e § e w® YRR, Drawing No) EEC/WBRYS0(EIN3019)
The licensed premises shall conform w the following drawing(s): - * AT (Dawed) 150312019
6. R PRRT W@ ® fRUa &1 The licensed premises a1 situated at following addeess:
Survey No.2621,JLNo.113 Y (Tawn/Village) - Wokﬁﬁ‘!ﬂaw« SR KHOVRASOLE - !
oreT (Distict) [ (Susfe) West Beagal RIS (Pincode) I3
GOHT (Phone) £ e (EfMail) R (Fax)
7. S aRER ; ;s Y
e p:m‘zmmmg . portable magazine B & BTypeuo. 3 & § and key no- 71 & 75 By [EL Nagpar
&m-wmwmﬁﬂ mmmmﬁmm.mzm,mmmmmmmmm;
B S ] :
The licence Is gran! sion of Explosives Act 1884 as amendsd from time (0 ime and the Explosives Rules, 2008 framed there under and the conditons,
additional conditions and the following Apnexures. 3 $
Lmﬁﬁsﬂwaﬂa‘mﬁa (@, S 3 o R SR FAFO!
Drawings (showing site, constrictional and other details) 85 in serial No. 5 above.
2 R T v AR SRRl
Conditions and Additional licence signed by the licensing authority. '
5. G WU DE2
5.1 s e 31 3 2073 o RRARITEAI This ioenog shall emain validgli st day o Mareh 2023,
g oAy, o A S fefia Pl a1 o V[ mﬁﬁféﬁz—wﬂmwmwmﬁﬂmﬁammmﬁ
R A o R ﬁmaﬂmwﬁ«ﬁaﬁammﬂﬁmmtmmmm
This licence is liable to be suspended or revoked for any violation bt the Act or Rules ﬁamd&w-gnmdr{wlheoehdidom‘hfmis licence as et forth under Set VIIL
wherever applicable, sdmduleVorifdxclnmscd jises are not found conforrul 1o the ption shown it the plans and Annexure bl
hereto.
o . 3 Sd~
18| The Date - 1510372019 e 10T RIS PIGT | Joint Chief Controller of Explesives
East Circle office, Koliata
Amendments ¢
+ Amendment of Quantity of Explosi Limit dated : 214082019
« Amendmentin Drawings/Faciliti 0872019 X
« Changein Authorized SignlmryIOocupizrlleerleiredots dathd : 2510772022
+ TR e & R
Space for Endorsement of Renewal
AR FIATG T EaR AR wr
Date of Renewal |7 3 Signature of licensing authonity and stemp
e Chief Conicallr of Explosives, Esst Cirele, e

S
q R & st Tl QIR ST g
e of explosives shall oustitute serious crimlaal offence under the law.
\

& not require physical signature. Applicant may take printout for

an
& Gangaram;hak Digitally signed by RABNDRA JAIN BRULY
Nn - FFCAVB22/507

Mine, WBRDCL Reacen Licanra



08/10/2024, 14:43 X MailBox

i
T TR | Gﬂ(g)ihmem of India

N ) FTTOT T FENT HTEA | Ministry of Commerce & Incustry
QR aur REwItS JRan FToA (3) | Petroleum & Explosives Safety Organisation (PESO)

o A REHIEE Fa9maT | Formerly- Depariment of Explosives
8-TFRT 94 | Easl circle, 8, Esplanade Easl.

gl ATEF Brwmrar (9.4.) | 151 floor. Kelkata 700069

T (Phone):- 22486600 | & (Fax):- 22439322

§-3 Email: tccokolkata@explosives.gov.in

w1 (No.): AT (Date): 08/03/2024

E/ECIWBI22/507(E113019)
Aar# | To,

THE WEST BENGAL POWER DEVELOPMENT CORPORATION LTD.,

BIDYUT UNNAYAN|BHABAN, 3/C LA BLOCK ,'SEC-lil, BIDHANNAGAR, Town/Village
- KOLKATA

District-KOLKATA, $tate-West Bengal, Pincode - 700098

SEPEEI—— vt IS —— st PSR S _ S

fwa:  Survey No.2621.J] No/113, 7m BARJORA, FrelT BIRBHUM, Tw West Bengal # Rreieds & A7ttt -
ST 3 e T & FAeIC Fr, 2008 & Fiewtal LE-3 & Sy i § E/EC/WBI22/507(E113019)
& AT FeH
Possession for Usk of of Explosives from magazine situated st Survey No.22621.JL No.113,
Subject: BARJORA, Dist. BIRBHUM, West Bengal -Licence No.: EIECAWB/22/507(E 113018) granted in Form LE-3
of Explosives Rulds, 2008 - Renewal fegarding
weke | Sir,

T R T S O AT 111903 R 0410342024 1 HeH 1w Y} REwIcH 714, 2008 & Saita WY LE-
3A Y FgArea Ratw
311372025
T AT A 5 I A @ ;

Relerence to your letter No-:(111803 dated: 04/03/2024,; the subject licence duly renewed upto

311312025
and issued in Form LE-3 of Bxplosives Rules, 2008 is forwarded herewith,
Fafea s ; e = feti
31103/ 2025
H T
3 R
AR I,
For further renewal of icencd, pleasa submit the following documents 63 fo reach
this office
on of before
317312025

" - w1 # Rafuas v v pemeRe e
w;;:: mv: Form RE-1 duly filed in and sg.;:
+ % & Sk & 3 Y, Rewien B, 2008 & e e e et o svere e
R & AT & AR G AN TR S B
Licence faes renewable for ona 1o five years, to be submitied online through e-paymant facilty available on
online application portdl under the Explosives Rules, 2008. %
- SRR A 5 W 4 e
Original ficence with agproved plan.
O gw da A e BT, 2008 ¥ B 112 7 sl wes gpm Ey
lnmkmr:nab;,apln;ll;ohﬁflnmuﬁZolwle:.m&
et & w3 &g -1 3 RiAAH (§E) Ineterl 3 Rrar v 3t 3 Ay Frfw ¢
(nTerrarh Thew & fe ArpaAd ) | ik ol
Indent for purchase of bxplosives shall be placed in RE-11 with the supplier and copy of the same shall be
sent to this office. (Nol ppplicable for fireworks store house) P

T RERToR 4 Spts Rt ¢ Rl 8 3 3 Wred-7 3% e 1 3¢ | Rl e s i o
mmmwwamwmmlmmmtmmm)m-mmﬁ: A
vl

retums of explosives i RE-7 at the end of every quarter 5o as o reach this office by 10(h of the,
Qllbﬂzf.(N?t applicablg for fireworks store house)

+ TN SR TR Y6 WA s ) S R SR vt & e o AW Wiz W
R, A SR 1952 35 N P AT Wl 2 SR TR ) A T

/,

Al blasting operaiions Bhal be canied out by 8 competet persan hoking 8 valid shot et
under above rules. Hofvever, blasting operations in mines coming undor the purview of the Wines
the blaster shail have qualifications prescribed in the reguiations framed under the sald Act.
wdT| Your's faithiully

(¥ &1 Aratt | RABINDRA JAIN BIRULY)

: i wmn«mwmmmm‘s\ 3 OVT OQ

ﬁmqnmm‘vﬂmwtmmmmw\ . .
IR, ST (T.) | East Circlo office, Kokata ==

AR G\
ng\\‘\g,\.\“'

\l

. WA 4% | Copy Forwarded to:
1 mmmm.mqu, BIRBHUM (West Bongal)- o & AT (for Information.)

e W 776 RERT FRiT | For Joint Chief Controfler of Explosives W

| VR, W (7t | East Chrcle offico, Kolkata J

(AR Sy aamnm.qwmtmvmmnwpmmnm)

{For more information fegarding statusfees and ather delalls please visit our website hitp:/ipeso.govin) 0 9 } w / Lq’
Note := i'l‘hls Is system generated document does not require physical
signature. Applicant may take printout for their records. Mine Manager

Gangaramchak & Gangarame

Dbculmnt:'lhllplnlIl\nlh-llulllcllﬂnlﬂun this organ!. lication.
ad avalable for the ot p oy s org e Yo e pamoren o eLadutia Coal Mine, Wapn:

httne‘ticatt naan nov InfPasnWahn learProfila/MallRny

2i3




08/10/2024, 14:41 - MailBox

qIfoTsa 3R 3qNT FHATE | Ministry of Commerce & Industry
Yelfar o Rewed GO TG (1) | Petroleum & Explosives Safety Organisation (PESO)

o AH- fewiee T3 | Formerly- Department of Explosives
8-TEcqi=Is 74 | East circle,8,Esplanade East,
gl HfSi BRI (T.4.) | 1st floor, Kolkata 700069
BT (Phone):- 22486600 | T (Fax):- 22439322
&-3eT Email: jtocekolkata@explosives.gov.in ;
il ] fRiier (Date): 08/03/2024

E/EC/WB/22/507(E113019)
Tﬁﬂﬁl To,

THE WEST BENGAL POWER DEVELOPMENT CORPORATION LTD,,

BIDYUT UNNAYAN BHABAN, 3/C LABLOCK , SEC-III, BIDHANNAGAR,
Town/Village - KOLKATA

District-KOLKATA, State-Wdst Bengal, Pincode - 700098

fwg:  Survey No._2621.JL No.113, 57 BARJORA, 3t BIRBHUM, T West Bengal # faewies &
FaTofiet 21 3o 3 fRre eetl ] FrEwpIea: s, 2008 % 3icHd LE- 3#srrfrsmaﬁ?r¢r

E/EC/WB/22/507(E113019) % NIRRT T H]
Possession for Use of of Exglosives from magazine: situated at Survey No. :2621,JL No.113,

Subject: BARJORA, Dist. BIRBHUM, West Bengal -Licence No.: E/EC/WB/22/507(E113019) granted in Form
LE-3 of Explosives Rules, 2408 - Renewal regardlng

#gey | Sir,

3T FUerT FSRT O O AT 111903 i 04/03/2024 71 Sask TG Y| RAEHIEER Fovarer, 2008 3 i

TET LE-3 # ST 3ied i i SR
31/3/2025

aaammﬁmsvwa:waRGﬂmjé’r%I , . \
Reference to your letter No.: 111903 dated: 04/03/2024, the subject licence duly renewed uplo
: 31/3/2025

and issued in Form LE-3 of Explosives [Rules, 2008 is forwarded herewith.

. ;‘—‘—‘41/03[ 2025

e ///
/A

For further renewal of licence, pl éubml ments so as to reach
Fz @E@*’ :‘ eg 1o |29

on or before \ &= Q‘«\" 4 Mine Manager :
*\ R <§§ Gangaramchak & Gangaramchak

Bhiadulia Coal Mine, WBPDCL

¢




08/10/2024, 14:41
Y 3RS-1 # faftaa ot vd g
Application in Form RE-1 duly fill

- T 9 o G & A Yo 7,

$TTCTIeT e & HeaA ¥ IERE
Licence fees renewable for one t
on online application portal unde

- A CeTe & T FF HeTATAT|

Original licence with approved pl
R 5 Hay ¥ faepiess HaH,
In this connection, please also re
. TEweE ¥ FU &g HRE-11 A AR
T BrfaErsh e & AT o
Indent for purchase of explosives|
be sent to this office.(Not applical
- T e A $arE AR
FiTer # AT fAART F 10 A

submit quarterly returns of explog

MailBox
meTa 3maes| %
ed in and signed.
TAERITH 32, 2008 % TG ATS HdeeT NEF T 3Tereer &-
3[ea 3ifearssT STAT T S §
five years, to be submitted online through e-payment facility available
the Explosives Rules, 2008.

n.

D008 & TaaeT 112 T 811 HesT 7E0T L)

er to Rule 112 of Explosives Rules, 2008.

O (83¢) wﬁﬁﬁﬁmmsﬁrmﬁwwﬁwma‘rm
) |

shall be placed in RE-11 with the supplier and copy of the same shall
ble for fireworks store house)

T & TorTaY & 3 & 3RS o wega e | TRl 5w wrfe %

e Yge U6 S ey (3nfAeTsh ANerH & T e ar ) | Please

ives in RE—7aat the end of every quarter so as to reach this office by

10th of the succeeding quarter.(Not applicable for fireworks store house) -
o Tl SETEEaT STORRS UF WETT SR &1 See it 30l gl & age U dt7 e HRR AT 9RS
BY1 ETif, e A 1952 5 mmmmﬁmmmmmwﬂmwﬁ

il & MuiRa &l

All blasting operations shall be cgrried out by a competent person holding a valid shot firer's permit
granted under above rules. Howelver, blasting opérations in mines coming under the purview of the

~ Mines Act 1952 the blaster shall
Act.

FaH

mﬁrml Copy Forwarded to:
1. frem #fSELE (District Magistrate),
) ?
(o e S e
(For more information regarding stat
Note :- This is systen
physit’y:ayl, signature. App

Disclaimer : This page gives the lateg
is made available for the information
only the original documents issu
& Explosives Safety Organizatigii,

However, PESO will not be réég

{0l

have qualifications prescribed in the regulations framed under the said
TG | Your's faithfully

(¥faw% 37 fawell | RABINDRA JAIN BIRULY)
39 faEIce f7793% | Dy. Controller of Explosives
HY el HEY ﬁ?‘?ﬂw 749 | For Joint Chief Controfler of Explosives
qaﬁaar mﬁﬂ?ﬂ‘(qa) | East Circle office, Kolkata

BIRBHUM (West! Béhg‘al) =T & fore (for information.)

i mm ﬁﬂﬂﬁﬁm | For Joint Chief Controlier of Explosives
TaTeId, SHIeTar (9.9.) | East Circle office, Kolkata
Rufd, 2@3@%%@1&&@1@ http://peso.gov.in &)

us,fees and other details please visit our website http://peso.gov.in)
n generated document does not require
licant may take printout for their records.

t action taken by this organization on your application, This page
of concerned applicant/licensee only. For documentry purposes,

2.
09)1e[2 ¢

Mine Magager  shak
ngaramchak & Gangaral
G:hlg:dllllﬂ Coal Mine, WBPDCL




sl

S fam, 2008

(See aticle X&) o (d
mmmfmisﬁnwmwaﬂ 123457
10 possess : (¢)

:%aa (Licence No.) : wcmmuszs(zumS)
U (Anoeal Fee Rs). 1800/

1. Licence is hereby granted to

The West Beagal Pcwlkvdapm Corporation Lud. (XTI

Kumar(Agen), G hak-Bhadulia Coal Mipe,

State-West Bengal, Pincode - 73"15

PRI S A

2. 73T 2 WA | Status of Hicensee : Company
3. Rl PR il & fo R 21
Licence is valid only foc the following purpose.

(o0 qa €3 | LICENCE FORM LE-3

ol 7 F fRpreT @
Forus:.cxp!as:vaofdusl Z}456nr7mamzmn=

X

435\(!7!\?4{‘%?3(53“3@3@0

es Rules, 2008)

ﬁa%ﬁwﬁzﬂiwﬁaﬁf&%’iﬁﬁ

#agh
of Past 1 of Schedule 1V of Explosi
R e A

Kumar, Agent] Shri Samresh I
1 Ocompler: Samec Agent), SULSRBIRBHUM, L

he, Bhadulia, Town/Village - PO~ Nakrake

‘. «mm%mmmmmaﬂmwm

Licence is valid for the following Kinds ard quantity of explosives:

® M IR R
St Nﬂr Name and Description
Nitrate Mixture
2~ Electric Detonators

Non Electric (Nonel) detonators

Mwsmmamaﬁmmaﬁmmmmw@tmm
Jicable for licence under asticke 3(b) and (¢)]

(b) Quantity of explosives to be purchased in a calendar month{app]
5. Prafefn Yarfa Gafh § spa R A R A ¥
The licensed premises shall confoam to the following drawing(s): .
6. 373y TRER PraffEd T W fRUG 1 The licensed premises age

Plot No. 1184/1590,Kh. No. 1008, JL Na. €3, mnmwmmﬁgu%sowm from Sagarb

AR FLIHIT e 5 e T A
Class & Division Sub-division Quanuty ai ar1y onc Lame:
20 ] 300Ke
6'} o 100 Nos.
o 2500 Nos.
. 3time
tm “ asabove.

 XGRES, (Drawing No) EC/WB/2/S26([EI41935)
* R (Dated) 211172023
sitoated at following address:

ﬁrax(n.ma) BIRERUM (Sche) TAPTE (Pincode) RS
§ A {Mail) B (Fax)
7. mmﬂmmmﬂ B & B type beariag No15 zad 16 & Key No-32 124 €5 of [EL Pvt. Lid, Nagpar

m‘mwmmmﬁmuuanmmmmm 2004 % IR, T AR siRifvea ol IR PERIRA TR F

WL ST B AR
mllwnmmﬁmﬁzmdwml
additional conditions and the following Annexures.

1. SRR FAE, s 3 e S YA @, Bt g

84 o5 amended from time to time 2nd the Explosives Rules, 2008 framed there under and the coaditions,
IR s BT TR TR FD! ’ '

Drawings (showing site, and other details) as ftated in serial No. § sbove.
2. 3R AT BRI A T Tl .
Conditions and itions of this Ecence signed by the licesing authority.

3. %08 YR=3 DE-2 | Distance Form DE-2.
9. Wmﬁm:n o 2020 5% RAFFI AL This licenct

oA, oftPrem W IEs 3t RefafEET
b memaummm it

This licence is lisble 10 be suspended or revaied for
Apphablz.re&mdmmm4ofwk\7aﬁd\el

shall remsin valid 611 315t day of March 2628.
tmc%ﬁﬁﬁ!&wtmmmwmﬁﬁam
waﬁmaﬁﬂﬁﬁﬁaﬁu&iﬁ R
 the Act or Riles framed there the conditions of this licence

s s A ot o o S S o s ot ey e hd

e 8, 61 ag AR

hereto.
TG | The Date - 21/11/2023 W = Reeies frs | Jmmwam
East Circle office, Kotz
mswtmw
Spae:ﬁtﬁ\dumd'
e AT T IR S TR R wwy
m»fm Dete of Expidy Sigrauare of licensing authority and stamp

:mﬁmmmummﬁmmmmmm.

vad d

w«wmmwm

Mcetuknhehv

Note :- This is sY

Gangaram¢|

does not req i

e Manager
ak & Gangaramchak

qt may take printout for
their records. N \

\

3 No.:
Location:Kotkals [E 141935
Date21-11-2023 1843:52PK

Bhadulia Coal Mine, WBPDCL




~

~/ Form DE-2

(See rule 113 of the Explosives Rules., 2008)
(Distance F¢rm to be attached to the licence)

tory licen
Safety distances required to be kept clear around magazine for high explosives or firewe r:‘:::r f::a‘:gn ll(.;,ttl.t CS:‘;me::zresh
EIEC/WBm/szs(Emg;s) in form LE-3 granted to [The West Bengal Power ncvelnpm:rllk ¢ ::73“15 ! )
Kumar(Agent), Gangaramchak & Gnng-nmchnk-nrndulh Coal Mine, Bhadulia, Wes 13

Safety distances
meters

Type of atruc(un(s)

Tnside Safity Distances(ISD) M ‘;’;‘
Room or Workshap used in Connection with the Magazi ®
Any other Explosives Magazine or stofe House or Factory of the Applicant
Magazine Office .

o -

i Middle Safety Distances(MSD)
4 Magazine Keeper's or Chowkidar's Direlling house %
5 Railway includi g Minerals and Privale Rail

-6 Canal (in active use) or other navigablk water
7 Dock or Pier or Jetty :

&  Public Highway or Public Road As

9 Private Road which is PRINCIPAL means of access to a Temple, Mosque, Church,
Gurudwara or other places of worshiph, Hospital, College, School or Factory

10 River Embankment or Sea Embankrgnt ot Public Well i

11 Rcm'vqir or Bounded tank/rope way

12 Windmillor or Solar panel for Power Generation

Ty

Outside Safety Distances(OSD)
13 Dwelling House
14 Govt. and Public Building i
15 Temple, Mosque, Church or Guriadwira or other Places of Worships
16 Shops, Market place, Public recreation and Sports Ground, College, School, Hospital,
Theater, Cinema or other Building where the public are acciistomed t6 assemble
17 Factory
18 Buildings or Works used for the Stdrage in Bulk of Petroleum, Sprit, gas, or other
& bie ork |
19 Building or Works used for Storagd and Manufucture of Explosives or of articles %5
which contain Explosives
20 Aerodrome
21 Fumnace, Kiln or Chimney
22 Quarry or mine pit head
23 Power House or Electric Substation
24 Wireless Station
25 Warehouse or other Storage Building]
26 ‘Any other Protected works

Overhead Electric lines
27 Electric Power over head Transmissipn Lines above 440V %
28 Electric Power over head Transmissipn Lines upto 440V 15

The Date : 21/11/2023

e J«Fom.lg\ll}l Chief Controller of Explosives
1T / . East Circle oftice, Kotkata

Note :- This is sysi:em generated docuni,ég\)dz)
signature. Applicant may take printout fo:i- th

Gangaramchak & Gangaramchak & 2
Bhgdulia Coal Mihe, WBPDCL ~ =
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o @ISyl

EY mm%mﬂm
Riea R S u:ﬁﬁl
wmnumm%w-amnmmnwﬁm el usu)"ém ¥
X M‘lﬁ‘“’a . ma\vnm/fozrégllnrm‘ explostves of Class 1,2,3, 4,5, 6 and 7 in a magazine
21
The lollowlag are lhm-dmmorucm(e:;énm;(gfﬁ/g;‘f;’:tz‘:;‘('x}):nmunyzxplonlm or C °""""‘L"_’_F"7'°"m S
In Form LE3 (a s -

s TG
L wammmmﬁaﬂmmmwmwﬂMmmblee.p.c.% SO

The quaniity of explosives on the premises at any one time shall gl
AR SR LA AR H gy
3 ¥ R v € el A stance specifiedin S:l»cdul;gl ;r:’? éngz'“z';‘“"'};‘; gra%mmvﬂ‘&im S

R e e 8 0 o RN
Ih, m:xg“shm Nm‘,‘; only for keeping all explosives specified in this licence and of receptacles for, o tools or imp!
©eping of such expl TN
4.;@"3@@?“‘%&%@@@@%““%’1‘“ Mﬂ:ﬂﬂmwﬁm # e
opening of packages and the weighing and packing of expl NV“ ot e A T A TS o fal
5 AU stowh & el K T T Wamﬁ%mmgﬂ%ﬂamﬂmm«wmw

lements for work connected with the

Rk Rt m%ﬁ&?mw%?l? ‘li'dm Eouct
el @ :qig- Arafemmz® T fRies
@2 creze o ofs e AP et ¢ o s ol o1 8 e 0l
m %‘*’mmm wmt wi%mMnmﬁmemtr&mmt
(S)Hﬂswmztéhg e |
@ﬂnﬁmmmmaﬁmmml se shall be kept only if they arc separated from each other by an

Twootmnd:smyunneruplmveswmd\mybcpumlzd 1o be kept in the magazi
‘ﬂms z;nnm of such substance or character, or by suchintervening space, ss will effec!
other; VI

() the various explosives of Class 2 (ni i ), Class d), safety fuses belonging to Class 6 Division land detonating fuses belonging to
Class 6 Division 2 as do not contain any expased iron or stee), fnay be kept with cach other without any iniervening partion or spacc |

(¢) Detonators belonging to Class 6 DlVlSlnn 3 shall be kept separately.

(HGun
iy e T Ay et .S o 1 e e 35 e o o ) 9 R g 3 Al 7 e

E‘P‘;uvu of Ch;s; 3 (nmv owpeu.nd) shall not be kept in he magazine afler Lhe expiration of one year from the date of theic manufacture except with the
sanction of lcmng
% %ﬂfws TR i) B Rt =, 31 R 2 ol 2 ve ak i w3 uar Al 3 v v e o s R Repies Be 3 g

I
)5 ¥ 1ot 4 v 1 A s i W o Rigiess P A mmwmeﬂmmﬁmmhaﬂﬁvré % Sierfa orardt
3 Rl T B ol O wwIvTg ¥ argaieiur o mz@mmn{?ﬁﬂﬁwm e

ﬁamﬂ{ﬂw\wwmmaawﬁtmmwﬁmmw@m mmﬁﬁtﬁmaﬁth%mm%m
mmwﬁamﬂ%ﬂ;z:_gaaWTam%a‘l it mmmwﬁmﬁtm*m@mmmm 7
Btploswuofclml(niunmmpomd)shllnubeheplmuu:mmmumrmewmumolmeyur&omlhedueuflheumnnufucmrczxupxwilhme

(UWhmMmdmlmbmpmnwnmnwvfmMngwpeﬁodmmdbylhewmion:hnheobnkwdf the Contraller of i
wnwecﬁmmdﬁdlbeh:p(byhkmmdpmdwd on demand. e s o Eapliaves o
(i) h:nuexpkvsw:mn;nonsbem;wIw«o{mardwmyoro\vlumnwo{hquzﬂ:ﬂmornfcxndednmwg}ycennu uid
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NO: 11142(EZ|Sitarampur Region No.Il|Permrelax|2024|261029 Date: 06/02/2024

From,

Director of Mines Safety,

Sitarampur Region No.3,

Directorate General of Mines Safety, Eastern Zone,

Post: Sitarampur-713359, Dist: Paschim Burdwan, (WB).

To,

The Agent,
G hak & G hak-Bhadulia Coal Mine,
M/s The West Bengal Power Development Corporation Ltd,
Post office- Sagarbhanga, Dist: Birbhum,

Pin-731125,West Bengal.

Sub: : Permission under Regulation 196(3) of the Coal Mines Regulations, 2017 to conduct controlled deep hole blasting within 500 m but beyond 100 m
hak & G hak -Bhadulia Coal Mine of M/s

of Bastavpur village, Bhadulia village and other structures not belonging to the owner at G
WBPDCL, District — Birbhum

Dear Sir,
Please refer to your online application Id: 261029 dated 06.12.2023 and offline application No. WBPDCL/AG(G)/23/165 dated 04.12.2023 (Z.O. Dy.

No.6460 dated 07.12.2023) and enclosed mine plan No. Gan/Work/10/23/R1 dated 15.01.2024 and scientific study report CSIR-CIMFR (Project No.
CNP/4943/2019-20 of July 2020) enclosed therewith on the above subject.

The matter has since been examined in the light of the information submitted by you along with the application.

By virtue of powers conferred on Chief Inspector of Mines under the provisions of Regulation 196 (3) of the Coal Mines Regulations, 2017, and by virtue
of the authorization granted to me by the Chief Inspector of Mines under Section 6 (1) of the Mines Act, 1952, 1, hereby permit you to conduct controlled
deep hole blasting in overburden and coal at the opencast workings of G: hak & G hak -Bhadulia Coal Mine of M/s West Bengal Power
Development Corporation Limited ( WBPDCL) within 500 m but beyond 100 m Bastavpur village, Bhadulia village and other structures not belonging to
the owner as shown on the enclosed Surface Plan No. Gan/Work/10/23/R1 dated 15.01.2024 subject to the strict compliance of the following conditions:-

1. The blasts shall be conducted only in the area shown in pink colour with demarcation as B1-B2-B3-B4-B5-B6-B7-B8-B9-B10-B11-B12-B13-B14-

B15-B16-B17-B18-B19 and Blon enclosed Plan No. Gan/Work/10/23/R1 dated 15.01.2024.

2. No blasting shall be extended within 100 m of the edge of the Bastavpur village, Masjid in Bhadulia village and other structures as shown in pink
colour with demarcation as B1-B2-B3-B4-B5-B6-B7-B8-B9-B10-B11-B12-B13-B14-B15-B16-B17-B18-B19 and Bl on enclosed Plan No.
Gan/Work/10/23/R1 dated 15.01.2024 not belonging to the Owner at G: hak & G hak -Bhadulia Coal Mine.

3. No working shall be extended within 45 m of village road / railway sliding, if any.

4, Blasting shall be done with due precautions by withdrawal of persons beyond 500 m from place of blasting. Barricades/ drop gates on either end of
public road within 500 m radius from the blasting site shall be maintained and two persons shall be posted on either direction at the two extreme points so
that the vehicles or passersby are warned and stopped while passing within 500 m (Danger Zone) during blasting period in the quarry.

5. Burden, spacing, depth of hole and diameter of hole shall be maintained as recommended by CIMFR, Dhanbad and shall be strictly followed. The
Manager shall satisfy himself, that all the recommendations made by CIMFR, Dhanbad are being strictly complied with.

6. The blast parameters (burden, spacing, length of stemming column, depth and diameter of the each shot hole, maximum number of blast holes per
round, number of rows in each round, maximum charge per hole, maximum charge per delay and maximum charge per round) as recommended by
CIMFR, Dhanbad from the trials under the prevailing ini diti for burden and coal shall be strictly complied with while conducting
controlled deep hole blasting using Site Mixed Emulsion explosives with Nonel initiation system in overburden and coal benches located within 500 m
and beyond 100 m from the edge of private houses, dwellings/hutments of Bastavpur village and Bhadulia village.

The following parameters shall be strictly adhered.

EiNo.  [pistance(m) i (com) urden(m) ISpacing(m) Maximun, “"im“’“)cm“ge per
L 100-150 160 .5 .5
2 150-200 160 .5 b5
2 200-300 160 s L s
4 b300-500 160 3.5 .5
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7. The Peak Particle Velocity (PPV) of blast induced ground vibrations measured at a distance of 100 m from the place of shot holes (firing area) shall

;ol cicdcocrc‘:im():nf;":és‘chbc Peak Particle Velocity (PPV) of blast induced ground vibrations and the dominant frequency shall be done for each round of deep
hole shots fired.

i i i c Manag, all fix the time of blasting and the same shall be circulated 1o all concemned,
9.  Blast hall be done only during day light hours. The Managcr shal ) fb h .
includina;tl}:‘egasumorit‘i’cs oltl'tslruciurcs angd dwellings, not belonging to M/s. WBPDCL. The timings shall also be conspicuously fixed on the Notice Board
of the mine. i .

i i 2 hall strictly be followed.

10. A Code of Practice for blasting shall be framed by the Manager for the purpose, \f/hlch s| : !
11. Pancr: of holes as recommengdcd by CIMFR, Dhanbad shall be followed. The size depth, spacing, burden of shot holltsa:gq sequmocdzrf‘del,,ys etc.
shall also be strictly adhered to recommended design by CIMFR, Dhanbad for every round of blasting operation, both in coal in overburden.

illi i i i i i i ission shall be placed under the direct personal supervision of an
12.  Drilling, charging, stemming and blasting operations connected with this permission sl 3 di ]
Assistant Manager holding First Class Mine Manager’s Certificate of Competency, 'who shall c_:omply with all the conditions qt_’ the Mm AcL )ng ‘a-;d
rules, regulations and orders made thereunder related to drilling, charging, stemming and firing of shot holes and the conditions stipulated in is
permission.

13. Only Overmen who are fully trained in lled blasting techniques shall be appointed for shot firing operations. Only persons fully trzined in
C lled Blasting Operations shall be engaged in handling, stemming, charging and blasting of explosives in the mine. . .

14. Two-way communication by wireless or walkie-talkie sets shall be provided to the Assistant Manager, In-charge of B}asung, Sbot—fxrers and 10 the
assistant of the shot-firer. Walkie- Talkie sets and mobile phones in p ion of blasting p 1, if any, shall remain switched off during handling and
charging of explosives.

15. Before shots are charged, stemmed and fired, sufficient warning by siren or other suitable means shall be given to wamn persons within a radius of
500 m, including to the habitants of structures and dwellings, not belonging to M/s. WBPDCL.

16.  Before a shot is charged, stemmed or fired, it shall be ensured that all persons within a radius of 500 m from the place of firing have taken proper
shelter, apart from giving sufficient wamning from efficient signals or other means approved by the Manager over the entire Danger Zone. Guards shall be
posted to ensure that no person inadvertently enters the Danger Zone and to ensure that all persons within the Danger Zone, have taken proper shelter.

17. A proper record of blast parameters like burden, spacing, length of stemming column, depth, diameter of the each shot hole, number of shot holes
fired in a round, number of rows fired in each round, maximum charge per shot hole, maximum charge per delay, maximum charge per round, initiation
pattern (with proper sketch), manner of muffling, results of ground vibration observed (PPV), dominant frequency and air over pressure, distance of shot
holes from the dwellings/h private houses, di between the location of PPV monitoring instrument to the place of shot holes and distance up
to which the flying fragments resulting out of blasting projected, shall be kept maintained regularly in a bound paged book with each round of deep hole
shots fired, the records shall be signed by the Shot Firer and Blasting Officer and countersigned by the Manager of the Mine.

18.  To control flying fragments resulting out of blasting from projecting beyond a distance of 10 m from the place of firing/blast area, the following
precautions shall be taken:

(a) No shot hole shall be fired in crushed, broken or fractured ground strata.

()  Blasting shall be done against a free face only. Blasted material shall be cleared off before of drilling ope:
round.
(c) Top stemming column shall not be less than the burden.
(d) Onl_y §ucl§ mmmmg material that is free from pebbles and stone chips shall be used. Moist sand shall be used for stemming of deep holes.
E:)) v?{l:;lm in inclination of holes shall be within 5 degree to avoid variation in crest and toe burden.

All the blasting operations shall be conducted with muffling arrangement strictly. Muffling of shot holes should be done with wi netting pi
m x 1.2 m in size overlain by 3 to 4 i i e L
0 in g bl erlain by sand bags each around 40 kg by weight at the collar of each shot hole so that no flying fragment is projected beyond
() Moist sand shall be used for stemming of holes. This shall be t t i ject i £
from the place of sty g of deep holes. This s| done to ensure that the flying fngmmzsdono(pmmlbemldmme of 10 m
(h)  In case water is encountered in any shot-hole, either the shot hole shall be d d by blowi d air i

3 1 s Yy air into the hol Siv

column shall be gently pushed down by wooden rod and sufficient time given for the explosive column to sink to the desired depth bigmﬁﬁfi‘;";

fired.

(i) Dunng storm and lighting, no charging and blasting shall be done.
[6)) ln'ma!lon of charge shall be done in a manner that detonation waves progress away from private

for succeeding

(k) Only non-electrical type shock tube of detonators shall be used in timc holes and surface trunk lin

g) 4Provisions of clause (b) and (c) of Regulation 196(2) of the Coal Mines Regulations, 2017,
ing. ) 4

(m)  Any worker or official, while on duty

in active zone of a mine(where any mining

phones as per the clause no, 6.1 DGMS cii i f 20 Neson
Tmfmu L ot circular no. DGMS(Tech) Circular(MAMID)08, Dt 19/04/2¢ the 12th N-éona}
9. (a) Shurry explosives shall be used in opencast mines in the order of their date of manu tﬁ
st V.
P .gov. i ion/PEREmailCy
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(b)  Explosives manufactured carlier th
after expiry of the shelf life.

an six months shall not be used. In case the shelf life of the explosive is less than 6 months. it shall not be used

(c) Slurry explosives, when transported in vehicles, shall be carried in an Explosive Van approved by the Chicf Controller of Explosives
(d) Explosive Vans uscd for the transport of explosives shall be in safe operating condition and should be driven by competent licensed drivers
(¢) The vans shall be kept in isolated locations while loaded. )

(f) The vans shall be well locked except during times of placement and rcmovul‘ufxmcks of slurry’cxp]nslvcn’

(g) No smoking and no open flames shall be permitted in or near the vans containing slurry explosives )

20.  All detonators and primed cartridges shall be kept in secure recef at a safe dist from the d g fusc and the explosive, untif actually

required for use. 3 e
21. The loading of slurry explosives in holes shall not be commenced unless the holcs are ready for charging in cvery respect

22.  The holes shall be charged and fired as soon as possible after the explosive is transported to the site of blasting. All normal precautions for charging
and firing, as laid down in the Coal Mines Regulations 2017, shall be strictly observed. o

23.  Charging of explosives shall be such as to ensure continuity of the explosive column. Where deck charging is done, continuity shall be ensured for
each deck of explosive charge.

24.  Primer explosive cartridge shall not be slit or deformed.

&

25.  Adequate amount of cap sensitive explosive shall be used with non-cap-sensitive explosive charge to ensure complete detonation of the explosive

charge.
26. Before entering the place after blasting, the Shot Firer and other personnel shall ensure that it is clear of dust and fumes and is safe in every respect

27. In case of misfires, precautions as laid down in the Regulation 204 of the Coal Mines Regulations, 2017 shall be taken.

28.  When cartridges of slurry explosive are required to be slit or cut, following precautions shall be observed:
(a) Explosive cartridge shall be cut or slit at the hole loading site, just before charging.

(b) Kanife made of copper or brass shall be used for cutting or slitting. The knife shall be kept clean and free from grit or dust.

(c) Care shall be taken to avoid spillage or flow of explosives while cutting or slitting.

(d) Persons engaged in cutting/slitting operations shall be provided with rubber gloves and they shall use the same.
29. The entire operations of port of the explosive to the site of its use, cutting and slitting of cartridges and charging and blasting shall be piaced
under the overall charge of a competent person holding Manager/Overman’s certificate and appointed in writing by the Manager for the purpose.

30. The explosive charges shall not be allowed to sleep over in bore-holes unless express permission in writing to that effect has been obtained from thas
Directorate.

31. In case, in any of the deep hole rounds fired, the Peak Particle Velocity (PPV) of ground vibrations resulting out of blasting is observed to be mare
than 5 mm/sec at a distance of 100 m from the site of blast or the flying fragments project to a distance beyond 10 m from the place of firing blast area,
operations shall be discontinued and this Directorate shall be informed i diately and blasting operati d with this permission shali not be
resumed unless express permission in writing is granted by this Directorate.

32. Owners of surface features, not belonging to M/s. WBPDCL shall be indemnified against damage to property/injury to persons, if any, anising ot of
mining operations.

33. Please note that this permission is subject to the following additional conditions:

(a) In the event of any change in the circumstances, likely to affect the safety of persons or damage to structures not belonging to the M/s. WBPDCL,

this permission shall be deemed to have been withdrawn.
(b) The permission shall be deemed to have been revoked with immediate effect if at any time, any one of the conditions, subject to which thas

permission has been granted, is violated or not complied with.

(c) The permission may be amended, modified or withdrawn at any time, should it be considered necessary in the interest of safety.

(d) The permission is being granted without prejudice to any of the statutory requirements, which may be or may become applicable at any nme.
(e) This permission shall remain valid for a period of Five (05) years from the date of issue of this letter. )

[Yours faithfully,

IS S SONI (DIRECTOR - SITARAMPUR REGION NO.III) .
THIS IS A SYSTEM GENERATED DOCUMENT, DOES NOT REQUIREANY SIC 'L
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The Director
Directorate General of Mines Safety
Eastern Zone, Sitarampur
District-Paschim Burdwan
PIN-713359

Ref :- Your good office Memo No| EZ/2024/1218 dated 28/10/2024 in c/w Lokepur PS Case No.
75/24 dated 07/10/2024 u/s 287/288/106 BNS & 3/4 ES Act.

Sub :- Production of certificated copy of PM Examination Reports and Inquest Reports.

Sir,
In producing herewith certificated copy of PM Examination Reports and Inquest Reports in
respect of deceased as follows :-

(1) Certificated copy of Post Mortem Examination Report & Inquest Report of deceased
Bhajaram Ghosh in c/w Lokepur PS UD Case No. 19/24 dated 07/10/2024.

(2) Certificated copy of Post Mortem Examination Report & Inquest Report of deceased Somlal
Hembram in c/w Lokepur P5 UD Case No. 20/24 dated 07/10/2024.

(3) Certificated copy of Post Aortem Examination Report & Inquest Report of deceased Rabilal
Murmu in ¢/w Lokepur PS D Case No. 21/24 dated 07/10/2024

(4) Certificated copy of Post Mortem Examination Report & Inquest Report of deceased Mangal
Marandi in ¢/w Lokepur PS|UD Case No. 22/24 dated 07/10/2024

(B) Certificated copy of Po: ‘Mortem Examination Report & Inquest Report of deceased
Asharifi Yadav in c/w Lok ur PS UD Case Né 40/24 dated 07/10/2024

6) Cerhflcafed copy of Post or’rern Exammaﬂon Repor'f & Inquest Report of deceased Amit
Slngh inc/w Lokepur Ps Ul  Case! No. 41/24 dated 07/10/2024

% (7) Cerhflcafed copy of Post Mortem Examination Report & Inques'r Report of mutilated body
parts in c/w Lokepur PS UD Case No. 23/24 dated 07/10/2024.

(8) Cer'hfnca'red copy of Post Mbrfem‘Exqmmdﬁon Report & Inquest Report of mutilated body
: parts inc/w Lokepur PS'UD Case No 24/24 dated 07/10/2024.

S ,'(9) LCel'flflccded copy of Post Mortem Examination Report & Inquest Report of mutilated body
partsinc/w Lokepur PS Ub Case No. 25/24 dated 07/10/2024.

& ,(10) Cerhflcafed copy of Post Morfem Examination Report & Inquesf Report of mutilated body

“parts in ¢/w Lokepur PS Ub Case No. 26/24 dated 07/10/2024.
Yours ﬁ?ﬁfully
(Tapai BiSwas)

Inspector of Police

Thanking you.

Officer-in-Charge
ubrajpur Police Station
Dubrajpur, Birbhum
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i ¢ LCondition of subject-stout, 2.-Wounds Position, size, character. position, size and nature | 4. Marks of ligature un peek, |
i emaciated, decomposed cte. i dissection ete. -As noted !
fw | HU-S.7" Complexion rather dark INJURIES .1)|One crushed amputed LW measuring 28.0” x4.0°x through and through invoiving skin. muscles bories {
18 ° |Bwll ~£000. SH- 47 black blood vessels ngrves placed over the upper 143 of the (R ) thigh with the lower erds of the limb missing . 2) Ore. crished |
|2 FRM —absent WA~ ope ampuied LW mncasuring 20.0” ¥4 0"x through and through involving skin. muscles bones blood vessels nerves places iz |
< | greenish burnt , tom remains of | the upper 1/3" gl the (1. ) Jeg . being itiached only by shreds of skin . with the leg and the remaining parts bring crushed . 3)
‘ 4 teloih found along with the hody Ore crushed zfuputed W measuring 10 .07 x4.0%x through and through mvolving s muscles bores biood vessel i
K aenes placed of Joitit of the (R ) upper limb being separated from the rest of the bady . 4) Ome cnghed H
] } amputed LW 4 4 07X through and through invedving skin. muscles bones hland ve s
Z i the wrist joint being separated from the rest of the forearm 5) The head | neck 15 25
= i od bones, museles nzating 6] i rea;
%

soud - buttoy I

H i doiices of vita reaction . No otlier mjuries gither ealemally or imtemally couid e et {
H {even alter carefl dissection and examinauon with the help of a band kens. No foreign hody detecied.
l[- i | s ~Scalp-skull and vertchrae -2-Membrane, 3."Brainand spinal cord- [The spinal canal need not be examined wnless ;
=] - 2 -(‘L any indication of disease or injury exists] i
i3 t _—
=Z 3 sz z | Scalp- As noted As noted 5 As noted {
B 90| Skull and venchrac- es note . S {
| i - i
; T 1= - T T -
¢ LeWalls, rigs | 2. -Pleura, 3-Laryds and ﬁ . Right lung, {: T.eft lung, i Pericardium. | Hearz. : Vesscis.
s ; and cacfilages, | TracHea: i i |
22 i | g
Lz E o | T e e —
=g i Asneed Ayrfed Pale Bol truised ! [ Congested Buth | As nores
i = H : i {chumbers fwhaf |
i i {Bood aid cois i
i R 3 Y 2 1 fieae T R e 1
i 1. Wall. 4 2. « Peritoncum, 3.- Mouth, pharynx. - | ) [ Small ingestion and ; 6. ~larae intestine 394
H i \ and esophug contents. ils contents i its conlents i
i ¢ s - —
i | Asnoted I Asnored . Aspowd As noted
=z H 5 2
5 L | %) . |
? H % —Liver. 8.-Spleen. 10.Bladder 11. -Organs of generution, ,
A i A external and imternal
= i : Z 1
i Asnoted Asnoted | Asnoed As noted As noted |
4 1-Injury. 2. Disease orjdeformity. - i 4.-Dislocation.
w i Ty
Y oo 4 bind 3
o woil > &
aNZTZZ As noted ) As notod A< noted
S7o%3!
2 B Q‘ 5 |5
| v = PNscers collcac«i - preserved Cseaied and handed pvorfus the police parsend for CE ﬂczmm‘nmmn and dent
Suglli— ¥ - s
Z 0= Df OPINION OF THE MEDICAL OFFICER AS 1O THECAUSE OF DESITH % l
i % 7 bty 3
:_?\—,B- In the wise ol woods nate whether there is any indication of hs wonnds being 1
homicidal. siicxdal of otherwise e ' R4 |
Death was due 10 the efiects o TINJURIES ~as noted above . ante fonem in nature S
Assistant Surgeonol ., 7, kel P 3
DRSH/\NK!\R’I,’RASAD DAS

1l

Pt . SHANKAR PRASAD DAS
DRReg.f No.-WBMC 48766
MECICAL OFFICER {MEDICOLEGA L)
SURI SADAR HOSPITAL, BIRBHUM

Ceitified to be jrue Copy
,ﬂ“\'\i".
O.C. Dubrapli P
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Seal

Surathal Report
Surathal Report over the Dead Body of deceased Mangal Marandi @
Maradi son of Supal Maradi of Village — Bastavpur, P.S. Lokepur,
District — Birbhum in C/W Lokepur P.S. U.D. Case No.22/24 Dt.
07.10.2024 Inquest Report Started on 07.10.2024 at 13.30 hrs.
Inquest Report Closed on 07.10.24 at 13.55 hrs.

Sir,

I Sub-Inspector Prabir Kumar Mondal I am working at
present in Lokepur Police Station today on 07.10.24 as per the
direction of the Officer in Charge of the Police Station taking PC/33
Sumanta Let as per the identification of the person signed on the

margin engage myself for preparing the Surathal Report of the

aforesaid body.

The aforesaid Dead body was lying on its head on the South

side and leg on the North side it is lying on his chest complexion

Black Hair ...........- Eye .oooooeee face sesvearumnes my maintaining the

decency of the deceased person it is seen by turning on different

side with the help of the Dom. There are some portion of the left

hand and left leg from the West upto the knee of the right legal it 18

there is no mark of right leg from the west legal on the right side 18
e




i) |

in a lump there is nothing from the wrist on the left hand

remaining portion of the body has become a lump.

From the person who have signed on the margin and the
Q\q/ relative of the deceased I came to know that and its appears to me
that- today at about 10.30 to 11.00 a.m. for the purpose of
m explosion in the cold mind explosive materials were brought in a
7 vehicle at that time the said person was present in the blasting
operator also present for some reason explosion took place in the
vehicle loaded explosive material and the said person might have
died because the said explosion.
For ascertaining the actual cause of the death of the
deceased by through JC 33 Sumanta Let the dead body was sent to
the Police Morgue of Suri Sadar Hospital with necessary documents

for post mortem examination

Submitted
Sd/- Ilegible
0 : . _
2?67220 - (Sub Inspector)
08.10.24 Lokepur Police Station
at 10.50 hrs. District -~ Birbhum

Date : 01.10.24

Certified to be true copy.
sd/- lllegible
0.C. Dubrajpur P.S.

Certified to the English Transplantation of Surathat Report in

i i fficer (Cu
. Senior [nterpreting o
fd Sg S. High Cowrts Calcutta
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' POSTNIORTEM REPORT
(P.R.B Form No.55 - Vide Rule 284) Stanion s Sudr Hosprsl
The . #th...Day of .. .OCTOBER . 2024
West 3éngal From No. 3372
ot TORENUR PS Uil case no 19724 datesd 0715 24 X 2.1
0 S+ 24
Mennp np Ssabe 121[10 !
1c, sex. age and ‘Whence brought - | Name of constabl by whom Date and hour of Information | By whom idml.i_ﬁefi" .
caste Village and Thana : brought and namps of relatives —— = Furnished by | before the Medical Police
accampanying Dispatch | Arrival at Examination | pgfice
il dead-house
BIHATARAM GHOSH | Vill-Polpui ICHp The deceased
45 YRS\ PS - Kankavtak Sumani L1 was said 10 be
SO - SURHEN Birbhium Of nyured due to L
Gilosn Lokeput PS ablast na Lokepur PS
vehicle
1.Condition of subject-stout. 2.-Wounds- Pesition, sizc. character. 3.-Bruises-position, sizc and nature | 4, .Mark;_ of ligature on neck.
emaciated, decompused etc. * dissection etc. -As nofed
Hu-3'5" Complexion rather dark | INJURIES 1) onf crushed LW measuring about 4.5 x 2.6 bones and tissues’ placed over the flexor aspect of the '1.0'\’\:(
i Built ~good. SH-4" black 173" of the (L )forkarm with facture dislocation of the (L ) forearm  2) one crushed LW measuring about 3.57 x 1.5.7x bores
S, RM - absent W/A ~ blue and tissues placed|over the extensor aspect of the (Rielbow with fracture dislocation of the (R ) elbow joint 3. One crushed
< ganjee and full pant . all amputed LW megsuring 28.0” x8.0"x 1hrmwh and througlt involving skin, muscles bones blood vessels nerves p_lar:t_z? over
E covered with blood at placas | the upper 13% of (he (R ) log and fower 1/3 of the thigh being only attached by skin and tendons . 4) one cruched L\w(
I with tearing and shearing mesuring sboul 4[5 x 1.5 " bones and tissues plaoed over the exiensor aspect of the L. jthigh with frcture d'tsh.xzmr‘n t'Jf
% places with being bemnt al places teflaextending from the upper 173" of the thigh and patcliz S 3 mulliple punciured LW of the abdomina!
= o of the d\:.\l and abdominal \mn nll aound and m\upn. smaii wires embadded and picrced over ©)
E . h a H
w
=
4
w
N sides with puncturdd W ore lungs with plhlm pakalizn p—nu\rd\um cails oF intesiines ard orinar bisddec
All the injuries shewing evidences of vital reaction.. No other injurics either externally or intemally could have been detected
even afier caretul dissection and examination with the help of a hand lens. No foreign body detected other than those noted
above
S. ~Scalp-skull and veriebrae 2. -Membrane. 3.- Brain and spinal cord- [The spinal canal need not be examined snless
5 o5d 1 any indication of disease or injury exists]
t50%
é = E $5% Sealp As noted hs noted Asnoted =
GO0 Skull and verielae- as noted H
: 1.-Walls, ribs 2. -Plewra, ( J.-Larynyand Right lung. , “Leftinog, Pericardiuny Hexet, Vossel
3 and eartilages. H Trachep.
= % }
<} .
F Walls- as noted | As noted MM congesied Hyoid As noted As nowed Asnoted
} Ribs and bone and tyroid As noted
2 Cartilages - as cartilage - fntact.
noted
1 Walls. 2.= Peritoncuni. 3 -kMouui, pharynx, 4.~ Stomachund its | 5.- Small ingestion and | 6. —Large intestine and iss
and esophagus. confents. its contents i cortents
z Healthy MM congested MM congested MM congested; contains As noted
=z undigested food with no
§ pccul ar odour or colour
‘f_ 7. <Liver. i 8.-Spleen. -l\rdncw. ‘ 10.Bladder 11. —-Organs of generation,
& external and interaal
W 09 apis cach
i AR 1-Tnjury, 2.- Diseaxe o deformity 3-Fracture,
o weP
Qouzzz A -
2 633 S noted Nit As noted As nowed
2 @IS g {
x.30 E Viscera collected’, preserved . sealed and handed over ¥ th police personel for CE'S examination and identification
w
~Ja
= a £ OPINION OF THE MEDICAI OFFICH( AS TO THE CAUSE OF DEATH REMARKS BY CIVIL SURGEON
N.B-Inthe. case of \voods note whelher there is any indication of i
homicidal. suicidal or othenwi m Younds beang Civil Surgeon of
Death was due (o the effects o FINJURIES ~as noted above . ante mbriem in nawire
Assistant Surgéon of .. % The ... 8th day of
DR SHANKAR PRASAD Bk s
DR. SHANKAR PRASAD DAS
Reg. No.-WBMC 487 66 .
WIECICAL OFFICER {MEDICOLEGAL) Certified to be
SURI SADAR HOSPITAL, BIRBHUM *
(L3
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Seal

Surathal Report

(45 y) son of Sukhen Ghosh of Village — Pabni, P.S, Kankratala,

District — Birbhum in C/wW Lokepur P.S. U.D. Case No.19/24 pt.
07.10.2024 Inquest Report Starteq on 07.10.2024 at 12.05 hrs.
Inquest Report Closed on 07.10.24 at 12.35 hrs.

U/s. 194 BNSS

Sir,

I Sub-Inspector Prabir Kumar Mondal I am working at
present in Lokepur Police Station today on 07.10.24 as per the
direction of the Officer in Charge of the Police Station taking PC/33
Sumanta Let ag per the identification of the person signed on the

margin engage myself for preparing the Surathal Report of the
aforesaid body.

The aforesaid deed body was lying on the soil of the quary
with its head on the North side and legal on the South side, lying
on his chest complexion Black, Hair Balck Eyes close mouth open
it was seen with the help of the Dom by turning on different sides
maintaining the decency of the dead body. The moth has become
black teeth has come out from below the elbow of the left hand

upto the wrist it is mutilated there has been pore near the potbelly



9%(8)

illegible height 5”-3’ built — medium from the person were signed in
the margin and tbe relatives of the deceased I came to know that
explosion in the cold mind explosive materials were brought in a
vehicle at that time the said person was present in the blasting
operator also present for some reason explosion took place in the
vehicle loaded explosive material and the said person might have
died because the said explosion.

For ascertaining the actual cause of the death was sent to

Sadar Hospital Police Marg Suri for Post Mortem JC 33 Sumanta

Let and necessary documents for post mortem examination

Submitted
Sd/- Illegible

Entry no.

454 /24 (Sub Inspector)
08.10.24 Lokepur Police Station
10.- District — Birbhum

at 10.42 hrs. : Date : 01.10.24

Certified to be true copy
Sd/- Illegible
0.C. Dubrajpur P.S.

Transplantation of Surathat Report in

ifi lish
Certified to the Eng Pl

ofhcel (Cu
Rid. Semo;_l 1“‘:’3‘ ch jcuttd




p POSTMORT EM REPORT
(PR.B Form No.55 - Vide Rule 284)

OCTOBER 2024

0 0723 dated 07/16 7

Meweo|vo 3 pfe 18116 ¥f-

< . I "
| Name. sex, age and (:sle] Whence brought — !.\zmr of cong

111,24

. itable by who -
| | Village and Thana | brought and pames ;f rellnll]i‘vm Date and hour of luforpmuon " .By whon
| H | accompanyids - Furnished by Police | identified
1 1 | o Examination before the
I i . . .
IASUARIFIYADAV [ VAll: Khash Kajora | o T . Sld ol
VRSP i <
Miery DS Amdal | " /243 e )8/10/24 The deceased vas Jcn3
; sschitn Bardhaman | i 21-4shrs £ 1202hes / 12-15hes |said 0 be injured | Sumana Let
! . ducto zblast ina of
Lgkepa
et P f vehicle Lokepur PS
| 1-Condition af subject~taot, | 3-woundh Peci o
| cmaciated aeapmpecttout. | 2-Woundf-Pusition,size. character | 3-Bruises-pasition. sise and nature | H'u\"im‘\‘ of |i';-,-uu\n un n:{k
—_— sec . -As nof ¢
59" Ca iom rzthes dark  INIY E—‘\edm—l " i ernoe Ao i
mieatbebion < Ll e Cnished ampu Y measuring 4807 X 6,07 \ through and through mvolving skin, muscles ones
SH-ni)., shaved blood v ; & 2 480 gh ough mvolving skin, s hones
——g‘x‘dabsmz i i) | shaved aod vess: erves placed over the abdomen at the level of umbilicus with the Tower a;doméml pans along with the pelvis

sy b.;m:d ?ri?:;uw and both Ln? Iower Iym,bs missing ande pronusic and expulsion of the abdominal contents and coils of intestines. 2j One

. @ pla crushed ampiged (W measuring 14.0” x4.0 through and through involving skin, muscles, cranizl bones blood vassels
ver the skull at the frontotemperooccipital arca with missing of the brain along with its coverings at places
ved amputed W messuring 10 .6 x4.0"x through and through involving skin, muscles bones blood vessels
prer the uppe- */3™ of the (R ) hand and elbow 4) One crushed amputed LW measuring 40.07 x6.0” x bones
placed all 0. the (L ) axilla and whole of the (L) arm and forearm all around with expasure of the bones ,
mscles aid tehidons of tee (L ) hand. 6) 1% and 27 degree burn injuries all over a) the face and neck ali around with buming
and singening pfthe scalp hairs , eyebrow and eve Jashes b) both the 2nterior and posierior chest and abdominal walls 211
arcand ¢ botif the upper Iurls with buming and singening of the aillary hairs , with peeling of skin 2t places .
All the injurieg showing evidinees o vita reaction . No other injurics either externally or internzlly could have been deizcied |
feven afier carefis] disy 1 2nd exuminalion with the help of a hand lens. No foreign bovy detected t

S. ~Scalp-siwll and vertehras s . —Membrane, 3.~ Brain and spinal cord- [ The spinal canal necd not be examined naless |
any indication of discase or injury exists| i}
| Stels- As noted s noted As noied
f Skell znd venebrac- 25 noted
| ) 1.-Walls, ribs 2.-Pleurz. 3-Lanyax and Right lung. Left long. Pericardjum, Heart, Vesseis.
I % and cartilages. Trachea. N
>4
g Walls- 2s noted ! Congested MM copgestzd Both congested Congested Congested . Both | As noted i
7 i Ribsand Hyoid bme and 138G gms  wi-360 gms chambers full of
E = i Cantilages — thyro:d cdrtslage blood and clots
} i hezlthy raact. i {
i : . - " . T N N H
] i 1. Walk, i 2 - Perilonenm. 3. - Month, pharyus. 4.~ Stomach and its §.-Small ingestion and | 6. -Large intestine and I
é and esophagus. confents. its contents | its contents i
i H
|3 As noted : As noted As noted As noted As noted
= H
8 i
L2 i 9.-Kidneys. 10.Bladder 11. -Organs of gencratica,
g 7.-Liver. 8-Spieen. external and interns!
=
- As nowed Acnoted . As noted As noted
As nowed
1-1njury. 2.- Disease of deformity 3.-Fracture. i{’Disloc-riou.
w {= = ]
g g‘ %g Nil As noted 1 As noted
¢9°8% E As noted i
E RS -
Viseora colloried . preserved . scatod and handed ovel ta the police persondl for CE'S exammation nd idsnification
z o6 2 . - O REMARKS BY CIVIL. SURGEON
Q% & H B IO OF THE MEDICAL OFFICER AS T {HE CAUSE OF DEATIL |
—— = Tei e Civil Surgeon ol.... R
N.B- In [he casc of woods nole wikther there 1s any indication of the wounds bcing ; S
homici iz |, suicidal or otherwise . Ficdine i e I~ \\
Deain wis due 1o the effects o [ INJURIES —2s noted above , ante foriem I The ... 8th. d,).or%g&;%”;& /\‘) N
Assistant Surgeon of | Y. a g\
DR SHANKAR PRASAD DAS

&

Reg. No.-wWBMC 45760
MECICAL OFFICER (MEDICOLEGAL)
SURI SADAR HOSPITAL, BIRBHUM

w DR. SHANKAR PRASAD DAS !
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Seal

Surathal Report
Surathal Report over the Dead Body of deceased Ashrafi Yadav (55)
son of late Seodani Yadav at Khas Kejora Colliery, P.S. Andal,
District — Paschim Bardhaman in C/W Lokepur P.S. U.D. Case
No.40/24 Dt. 07.10.2024 Inquest Report Started on 07.10.2024 at

18.50 hrs. Inquest Repert Closed on 07.10.24 at 19.45 hrs.

Sir

I S(ub-Inspector Prabir Kumar Mondal I am working at
present in Lokepur Police Station today on 07.10.24 as per the
direction of the Officer in Charge of the Police Station taking PC/33
Sumanta Let as per the identification of the person signed on the

margin engage myself for preparing the Surathal Report of the

aforesaid body.

The skull of the aforesaid deed body was broken from the

elbow to the lower portion of the right hand is totally damage

entrails has come out there was & blue colour from shart on his

body white storn shando gangi it is wrapped with left hand it was

found lying on the back COmPIEXION .oveeevveeenes
d d mouth the dead body was seen by turning on
amaged mouth ............
different sides with the help of the Dom by maintaining decency the
e



’

93Ke)

portion of the finger of the left hand was broker the entire body was
b : :
urnt and sinzed and lower portion from the west is entirely injure

From the person who have signed on the margin and the
relative of the deceased I came to know that and its appears to me
that today at about 10.30 to 11.00 a.m. for the purpose of
explosion in the cold mind explosive materials were brought in a
vehicle at that time the said person was present in the blasting
operator also present for some reason explosion took place in the
vehicle loaded explosive material and the said person might have
died because the said explosion.

For ascertaining the actual cause of the death was sent to

Sadar Hospital Police Marg Suri for Post Mortem by accompanied

by constable .................. by necessary document for post mortem
examination.
Submitted
1. Sd/- illegible Sd/- Illegible
(Dilip Kumar Yadav) (Sub Inspector) _
Son of late Girish Prasad Yadav Lokepur Police Station
Of Basudevpur, Dist. Munger District — Birbhum
Bihar - 811213 Date : 07.10:24

Ph. N0.9562322097)

2. Bijay Kumar ......... .
Son of Laxman Kumar ............

ibl :
Ilegible Certified to be true copy

Sd /- Tllegible
0.C. Dubrajpur P.S.

h Transplantation of Surathat Report in

ified to the Englis ;
Certified to g Bengali

| R e S
SRR R C
Ruﬁ %&9 & &‘%NWMM
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West Bengal From No 3372
Rel - LOKEPUR PS U/ case no 11724 dated 0710 /24

Mol o Nﬁ;S_S;_k/;P@ 1€1

IMORTEM RIZP()E'I‘
Form No.5

X

- Vide Rule 284)

Statton Sun Sadar Hospital
#ih OCTOBER

[lo St 13124

I Day of 2024

Name, sex, age and caste | Whence brought — | Name of cons{ able by whom ate and hour of Information By whom I
Village and Thana brought and yames of relatives — [ ——————=~ Furnished by Police | identified I
accompanying Dispateh Arrival al Examination befare the i
dead-house Medical Police it
S AMIT SINGH Vil: Madhabpur IC/33 <07 /1024-< S TA[ U Com— ‘The deceased vas 3C33 |
Kajora gram  PS — Suanta Let 21-45hrs / 12-33hes / 12-45hes o said 10 be mjured Sumanta Let
Andal of ! ducto s blast ina of
Paschim Bardbaman Lokepur PS vehicle Lokepur PS
1.Condition of subject-stout, 2-Waunds{ Position, size, character, 3.-Bruises-position, size and nature { . Marks of ligature on neci. |
w emaciuted, decomposed ete. i dissection eic. -As noted |
o = - > ey -
= HL-5797 Complexion eatier dark 1]One crushed ampuied LAV measisng 1807 x4 07X through and theough ins ols ¢
4 Built -2o0d SHeml < sels nirves placed over the uppor 13 of IR yleg watl fower ends of the limh missing
é RM - abseni WA - e belt Wk 2 260" x4 9% thiough and throush snvolcing skin, muscies bn anes biond
a the upper 1/3% 0f the (1. ) leg . eing aitached only by shreds ol skin
= X0 throughiand theough involving  skin, muscles bones blood v s nerves placed over ine upper 173 of 1
§ teing attached énly by shreds of sl.in . 4) 1% and 2% degree bum injuries all over a} the face and nech all zround
[ and singening gt the scalp hairs » tyebrow and eye lashes b) both the anterior anc posterior chest and 2bdominal
1> around with bugning and singening of the pubic hairs c) bath the upper limbs with bumning and singening of the |
w d) bath the lowdr limbs . buttocks and pubic area including the external genitilia with peeling of skin az places t
- All the injuries showing evidences of vital reaction.. No other injuries either extemally or intemnzlly could have been detemext
cven alter caref{il dissection and cxamination with the help of a hand lens. No foreign body detected. . i
S. =Scalp-siull and vertebrae 2| -Membrane. 3. Bruin and spinal cord- | The spinal canal need mot be cxsmined wabess
g oZg . any indication of disease or injury exists|
1= <
=22 fﬁ i Sealp- As nated As noted A< noted
& PO1 Skull and vencbrac- as noted
: L-Walls, ribs 2. -Ple: 3-Larvgsand Right lung; ; Left ng. Pericardium, Heart. Vesselc
% and cartilages, Trachea, i s
o©
::z_’ Walls- as noted | Congested MM contested Both congested Congested Congested . Both | As noeed
0 Ribs and Hyoid bue and Wt380 gms . wt-360 gms chambers full of
] Cartilages - thyroid cattilage ~ Z blood and clots
healthy intadt. 3 .
1. Walls, 2.- Peritoneam. - -3 -Mouth, pharvnx, | 4.~ Stomach and its 5.- Small ingestion and | 6. -Large intestine 3nd
and ‘esophagus, contents, its contents its contents
z Healthy MM congested MM congested MM congested: contains | MM congested containing gas and feces
= undigested food with no
ﬁ peculiar odour or colour
% T.~Liver, H.-Spleen, “9.:Kidneys, 10.Bladder {11 -Organs of sencrative.
= i oxernzl 2nd intermal
Heafthy Heatihy Both healthy MM congesied 8
WE-1200 pms G gms Wr- 90 gms cach cmpry
w = T~Injury, 2.- Disease orfdefurmify 3:-Fracture, 1 i
Y g g ? hase | 3
S,L0 : i
gugnz As noted Nil As noted ] AS noeed i
£ 878 | ;‘
@ Viscera collected , preserved . sealed and handed overlio the palice'personel for CE'S examination and identification
g B : z VLSRR
= »OPINIVON OF THE MEDICAL OFFICER AS TO T] JE CAUSE OF DEATH ! REMARKS BY CIVIL SURGEON !
N 3¢ f W0odS 1101e whether there s any indication of (e wounds being. Cwil Surgeoa ol ey o 1
hovyucidal, sutzidal or otherwise }
Dead was duc 10 the effects o TINJURIES -us noted above , ante morem in nature
Assistant Surgeon ol e s The  Sth daval XTOHER  Noa
= DRSHANKAR PRASAD DAS

o

Reg. No.-wBmMmc A8766

DR. SHANKAR PRASAD DAY

MECICAL OFFICER (ME

DICOLEGA
SURI'SADAR HOSPITAL

» BIRBHUN
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Surathal Report -

Dead Body of deceased....q,,,..,./...4,

B/ VRS S v, U/ "‘f’dl} )/ g

b ,,‘//,..,,..,., .................................
in C/W Lokepur PS U D’ Casc No ...gpfgityunnnn Ny
Inquest Report Started Dn ..... g.y. ./<,...,.A, ............. at ...gg.. '

Inquest Report Clo,sged On|.

‘@"Tﬂ

oif ereE ﬂﬁwﬁﬁ&gm

3&- L1024

T

sbtit

A

2

R— ’Y’m,ﬁ@"lm @A AmE waT w9 | O
B O W01 330 Qe porfon WA T 1 7P
W@WWWW”WWWWWI

Pl & 'Zaw/" (T 271 7o

vy
P L /(
T LYY g Bt AT et waq i i H J] 5
(=g oReE P4 e 1 s T

%tswmmmanmw

TFM.,— c-"

gl
?nmmis’rmaﬁmzzm%m@rﬁ%rfﬂw
i T

A frogma Y
& /,,/ s B Tt s M ,,-s,ﬂ
}L."E? 7 x”'?bj :},?r";u{‘? 4707

s TS TRETRe
R ST T D

W/WWWE’JLWWW To/T

B on CR e A LI W ot 5 Bytydy y ARTE i
(ﬁﬁf f“m«;( % rgymﬁ“zr % i»r*m mw xrlm‘lo LA {;(-4 =z 2o
e d R
(}m !‘ MY ‘"‘\'} Uiy "2./ xj’_‘ &7 ”lf v 2" :‘!'1. = ;1{;-’,(.!7, Fo—3
LR R, T o DO A,
in ﬁm,m VR e Wi T
m/ c\'}; %)é BrE “i,-,‘;-\’

mefmmww

tJdv,/ o~

A r' 2t

V}»'L‘J:L L)‘: i l(l(l/
e gr/ Gg s e =
o il 825080,

A ‘{'&.\a.‘ o A ‘

o
A Ve, éy

@ T 3=

Wmaﬁammﬁ%@mmﬁmﬁnmmmmm«w

e Togfre.
S ' n'(-,(f,
(’ Aftwtiay
TR 4,

o 47, /o,’{‘l

oaly

;A : Certfed tobe rue Copy |
Tegal cud i L %) Caee \

v 5 % ”~ { L2 i »

N o wlas fifioi v Codlbae : oc. DubrﬂwPG

s RRLL 07 01, RR T - JP SR SRR DR



XK )

Seal
Surathal Report
Surathal Report over the Dead Body of deceased ............ Singh son

, District — Purba

of Mansal Singh illegible
Bardhaman in C/W Lokepur P.S. U.D. Case No.41/24 Dt.
07.10.2024 Inquest Report Started on 07.10.2024 at 19.15 hrs.

Inquest Report Closed on 07.10.24 at 19.45 hrs.

Sir,

[ Sub-Inspector Prabir Kumar Mondal I am working at
present in Lokepur Police Station today on 07.10.24 as per the
direction of the Officer in Charge of the Police Station taking PC/33
Sumanta Let as per the identification of the person signed on the

margin engage myself for preparing the Surathal Report of the

aforesaid body.

The right hand upto the elbow of the deceased is broken it is
gangling and joint with the skin both the legal below the knee had
got broken seen lying on the back complexion ............ Hair
............ eye closed mouth open the dead was seen by turning on
different side with the help of the Dom by maintaining decency on

the west there is a belt of brown colour right hand from the thump



p”

50%6)

From the person who have signed on the margin and the
relative of the deceased I came to know that and its appears to me
that today at about 10.30 to 11.00 a m. for the purpose of
explosion in the cold mind explosive materials were brought in a
vehicle at that time the said person was present in the blasting
operator also present for some reason expiosion took place in the
vehicle loaded explosive material and the said person might have
died because the said explosion.

For ascertaining the actual cause of the death was sent to

Sadar Hospital Police Marg Suri for Post Mortem by accompanied

by constable .................. by necessary document for post mortem
examination. '

Submitted
1. Sd/- illegible - Sd/- Illegible
(Manal Singh) (Sub Inspector) .
Jagadish Singh Lokepur Police Station

District — Birbhum
Date : 07.10.24

Ph. No0.8250803004

2. K. Lal Singh
Jagdish Singh

Certiﬁéd to be true copy
'Sd/- Illegible
0.C. Dubrajpur P.S.

ansplantation of Surathal Report in

ifi English Tr
Certified to the Eng Bengali

Q‘Ww},ﬁ 4

R Isl» m
Rtd. Senior Interpreting Qfficer (Cy
0.S. Hiah Court, Calcutta
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POSTMORTEM REPORT
(PR-B Form No.55 — Vide Rule 284)

Station Suri Sadar Hospital
The  8th. Day of . OCTORER 2024
West Bengal From No 5372
Rel “LOKEPUR PS (/1) case no 20 /24 < G7710 724
Mewve o cg #/),Q | gi/m L IR 24
T e Y el T LA A — e 2 VM
+ Sex, age and caste | Whence brought - | Name of { onstable by whom

Information By w !xom
Furnished by Police | identified
before the

Date and hour of
Village and Thana brought 4nd names of relatives

accompagying

Dispateh

Vil: Bastabpur 1S -

SOMLAL HEMBRAM
40 YRS /M

Medical Police
3 <07 /10245 = The deceased was 13 |
Lokepur Sumanta Ley 21-4Shrs / said 10 be injured Sumantz Lt |
SO GURUDER Birbhum or ducto ublast ina of
HEMBRAM Lokepur PS§
|

vehicle Lokepur PS

. — |
| LCondition of subject-stout. 2.-Woy
cmaciated, decomposed ete.

H
4. Marks of ligature on neck, |
dissection etc. -As noted

HL-579" Compiexion rather dark
Built--gand. SH-2 0~ black

RM - absent W/A- one rine
the (R ) index linger

hed amputed LW me; uring |
<8 placed over the pasierior surtace of the
- 210n¢ crushed amputed |\
vessels nerves placed over the (1
measuring §O

coils af inigstii

X thro
skull with g
measuring 200" x4

ugh and through involving skin. muscles hones
¢ brain along with the coy: 2$ and meningos
N through and through mvolving shin. muscies
- Jupper limb and lateral wall of'the chest wall.and axills . 3) )Ome LW

" X4.07X viscera placed over the lowe Usurface(L ) with protusion of the

and cfushed LW of the stomach , liver spleen . bath the kidneys  4) One crushed amputed W
measuring }2 4.0°X through and through nvolving

skin, muscles bones biood vessels nerves placed over the (L ) thigh at
the upper | being only atiached by shreds of skin .3) One crushed LW measuring 4.0” x1.5."x bones placed over the
(R)knee with fracture dislocation of the (R )leg.6)1% and 2™ degree burn injuries all over a) the face and neck all around
with buminig and singzning of the scalp.hairs . evebrow and eve lashes b) both the anterior and posterior chest wall 21l around
©)(R) uppbr limbs with 1y 1ming and singening of the axillary hairs  with peeling of skin at places .
All the injupes showing evidences of'vital reaction.. No other injuries either extemally: or int

i. EXTERNAL APPEARANCE,

temally could have bren detected
even afier chrelui dissection and examination with the help of o hand lens, ody detected.
[ 0 ——
2. ~Membrane, 3.- Brain and spinal cord- [The spinal canal need 1ot be examined unless
} E ndicution of disease or injury exists| H
e T ———— ey _-\\‘
As poted i As noted i
1 "
i

s e et
L-Walls, ribs | 3 _pregra, 1

|
: 3.-Lyrynx and | Right lung, } Left lung, Perieardium,
% and cartikiges, Trachea, { . ;
& !
g Walls- as noted Cangested Both congested Congested . Both | As noted ]
i Ribs and Hyoid bone and Wt380gms w360 gms chambers full of ’
= Cartilages - fhyroid cantilage - 1 p blood and clots ‘
healthy iptact. !
—
1. Walls, i 2. - Peritoncum, ! 3. - Mouth, pharsynx, 4. - Stomach and its 5.- Smalt ingestion and | ¢, ~Large intestine and ’
= g and esnphxglys. contents. its contents i itS contents
E As noted i Asnoted ; As noted | As noted As notedd
4 i : : H
§ “A 5 GO AR e O ————— s
< P 9.-Kidneys. 10.Rladder 1. ~Organs of &encration, i
= i external and interpal [
= i
As noted
—

Ext. genitilia ~Healthy

Fore skin present
il L-Injury, 2.- Diseasq or deformity
o waf \1\

QNZZzz As noted Ni

g 873 '

Z 2o Viscena collected . preserved « Sealed and handed ofer to the police personel for CE

CSw www

= a-a

OPINION OF THE
N.B- In the case of woods Note whether there 15 any indication o
homicidal, suicidal or otherwisc

Death vas due 10 the efiecis o FINJUR
Assistant Surgeon of
- DR.SHANK;

MEDICAL OFFICER AS TQ THE CAUSE OF DEATH

the wounds being
1ES ~as noied above . any

£ martem in rature

PRASAD DAS |

—_—

DR. SHANKAR PRASAD DAS Certifisd to b true Copy

Reg. No.-WBMC 48766 v
MECICAL OFFICER {MEDICOLEGAL) 0.6. DurpH
SURI SADAR HOSPITAL, BIRBHUM .C.
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Seal

Surathal Report
Surathal Report over the Dead Body of deceased lllegible son of
Illegible P.S. Lokepur District Birbhum in C/W Lokepur P.S. U.D.
Case No.20/24 Dt. 07.10.2024 Inquest Report Started on
07.10.2024 at 12.35 hrs. Inquest Report Closed on 07.10.24 at

13.05 hrs.

U/s 134 BNSS
Sir

>

I Sub-Inspector Prabir Kumar Mondal I am working at
present in Lokepur Police Station today on 07.10.24 as per the
direction of the Officer in Charge of the Police Station taking PC/33
Sumanta Let as per the identification of the person signed on the

margin engage myself for preparing the Surathal Report of the

aforesaid body.

The dead body was found in the GMM cold mind lying with

head on the West broken near the knee of the right leg hanging

found lying on the back complexion black Hair black eves black the

dead body was examinc by turning on different side with the help of
eal

the Dom by maintaining decency

metal ring ........: illegible



55(5)

From the person who have signed on the margin and the
relative of the deceased I came to know that and its appears to me
that today at about 10.30 to 11.00 a.m. for the purpose of
explosion in the cold mind explosive materials were brought in z
vehicle at that time the said person was present in the blasting
operator also present for some reason expiosion took place in the
vehicle loaded explosive material and the said person might have
died because the said e.v,ploéion.

For ascertaining the actual cause of the death of the
deceased by through JC 33 Sumanta Let the dead body was sent to
the Police Morgue of Suri Sadar Hospital with necessary documents

for post mortem examination.

Submitted
Sd/- Illegible

Entry No.

455/24 (Sub Inspector)

08.10.24 Lokepur Police Station

At 10.45 hours. : District — Birbhum
Date : 07.10.24

Certified to be true copy
Sd/- lllegible
23.11.24
0.C. Dubrajpur P.S.

Certified to the English Transplantation of Surathal Report in
Bengali

Yo
it/hdcl

Rtd. Senior Interpreting Officer (C.,
0. S. High Court, Calcutta
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DSTMORTEM REPORT
.B Form No.55 - Vide Rule 284)

Dy

(P.

Station :Suri Sedar Hospital
West Bengal From No 3372
Ref

) The .. 8th...Day o ..OCTOBER . 2024
LOKEPUR PS U/ case no 21724 dwed 07710 124

e e It
T e R 1€1]10 131124
Whence brought - | Name of nstable by whom Date 1 e
Village and Thana brought ard names of relatives —— 2icand hoir of If'ror.mm"" By whom ide"":ﬁw i
_l accompanying l Dispatch i Arvival ar Examination ;:;;::.Shw by befare the Medical Police
—————— ——— | | S—— I dead-house i
RABILAL MURMU il: Basatbpur 10733 P IS e——— v
34 YRS/M Bhadulia PS - Sumanta Lec dieat : ke Jcrms
Lokepur ~45hrs / 11-25hrs #1260 s . Sumanta Let
Birbhum e p: of
Lokepur ps Lokepur PS
1.Condi
Conditi subject-s ~Wo
emalvl' tion of subject. stout, 2.-Woun, 4. Marks of ligature on neck,
. ciated, decomposed etc. dissectlon etc. -As noted
s H-5'S" Complexi ark | INIU : . -
2 Bu.nl.l AL ;:]" 34::::1;:1(3« dark I.\JI,R'I_;ES - 1) one crushed Lw measuring about 6.5” x 4.0™x banes and tissucs placed over the upper 1/3" of the (R ) arm
« RM -§h< -fni WIA - fu e fmd, ““"k: ¥ "‘h_ "m_Cl"«; of lhc._‘:k ) upper humgm scapula and clavicle . 2) crushed compressed fracture of the facial bones
= eniee 'm; il Illk Nit-‘ -*k: L bones: with 1% and 2, degree burn injuries all overa) the face and neck alf around with burning and singening of the
g ean, M anc sull pant o seulp hairs leyebrow and ¢¥C iashes ) hoth the anterior and posterior chest walls .3) crushed LW measuring 4.07 x3.0" x
< covered \vvnh' blnnfi at piaces | hones placeti over the (R ) hand with exposure of the muscles tendons and_ bones with logs of the over lying skin and tissues
T with tearing and « Caning at and mulupi ' comminuted fractire of the bones of the(R) hand 4 erushed fracture of the nasal bridge with fracture of the
g places wath b, il at places |y, .dxlvl_c anfi dislodgenient of 1he upper iecth 3) Crashed LW of the ¢ R teve and orhu wih partl enucication of the (R )
1 eve. 6) fractyre of the upper cervical verichrae (/- 7) Extray 1ons of blood aff over the sealp with fracture of all the skull
& bones and b se of skull, 8 extradural and subidural hemorrhages all over he brain . 9) One LW measuring 47 x 1 57 ¢
2% sub;lunf:e phiced over the f‘mm(\lemperu'mnek\l area of the brain . 9
Al the injuries showing evidences of vital reaction.. No other injuries either extemally or intemally could have been detected
B sven after careful dissection and examination with the help of ahand lens. No foreign body detected.
e Sk = 2
* S. ~Sealp-skull and vertebrae 2.-Membrane. 3. Brain and spinal cord- [The spinal canal need not be examined unless
= ;‘ ;1 any indication of disease or injury exists]
Z2Z2Z SRR Rt e e
= § 5 = E Scalp- As noted As noted As noted
SO0 Skull and venchras- as noted
: L-Walls, ribs 2. -Pleura, 3.-Larfax and [ Right lung. Left lung. Pericardium, | Heart, Vessels,
% and cartilages, Trughea. i |
4 MERRNES iy MRS N SRRy o LR SRR B O R
g Wialls- as noted ! b picural MM cangested Presence of cenrral S Lxtravasations of Rupture of the (R Rupture of the zorm
| Ribs and | hemorrhages along Hyoid lone and Wti80ems  wi-360 gms blood within the | ) atrium and great vessels
= i - jtheling of ribs thyroid chriilage — pericardial sac noted
intgct. . , B
ey -
1. Walls. 2. - Perifoneum, 3. - Mouth, pharynx, 4.~ Stomach and its §.- Small ingestion and | 6. ~Large intestine and iss
: and esophagus. contents. its contents contents
=z Healthy MM congesied MM congested MM congested; contains Rupture of the large intestine
¥ ; undigested food with no
(4 B pewliar,odqur or colour
@ T 2
e 7. <Liver, H 8.-Spleen. 10.Bladder L. —Organs of generation.
2 ! | | external and internal
el s ML 1 B 00N oasst e O O Y il Vi S TR
Healthy : Healthy ! H MM congested Ext gemiifia - Heafthy
WI-1200 gins 10 2ms h | cmpty | Fore sk nresent
e - 3 5
s L~Injury. 2.- Discase gr deformity 3.-Fracture: 4.-Dislocation.
g Waf ST :
guz2s As noted Nil e ! As noted As nowd
5 0%3 % , X
= 0l 3
&= o | Visceracollected , preserved . sealed and harided ofer fo the police personel for CE’S examination and identification
Qwiww T, 2 ATH i S BY 3 —=
7838 OPINION OF THE MEDICAL O FICER AS TO[TH] US| i REMARKS BY C1V| IL}URGEO%“\‘
N. the case of woods note whother there s any indication of the wounds being .~ | 2% Civil Surgean of. 7, N LW | ,
homicidat, suicidal or otherwise 5 o Y 7
Death was duc 1o the effects o INJURIES -as nated above . ank monem in nature TR i o 37
Assistant Surgeon of o s i
DR.SHANKA

W") 4 - Cartified to be trus CoPY
DR, SHANKAR PRASAD DAS

\u\w

Reg. No-WBMC 44766 L pu/cM

‘l\w MECICAL OFFICER (MEDICOLEGAL} . Pubraj 4
SURI SADAR HOSPITAL, BIRBHLIM
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Seal

Surathal Report
Surathal Report over the Dead Body of deceased Rabilal Murmu
(34) (mother) C/o. Kalomani Murmu of Village — Bastanpur, P.S.
Lokepur, District -Birbhum S/o0. Dugai Murmu in C/W Lokepur
P.S. U.D. Case No.21/24 Dt. 07.10.2024 Inquest Report Started on
07.10.2024 at 13.05 hrs. Inquest Report Closed on 07.10.24 at
13.30 hrs.

U/s 134 BNSS

Sir,

I Sub-Inspector Prabir Kumar Mondal I am working at
present in Lokepur Police Station today on 07.10.24 as per the
direction of the Officer in Charge of the Police Station taking PC/33
Sumanta Let as per the identification of the person signed on the
margin engage myself for preparing the Surathal Report of the
aforesaid body.

The aforesaid dead body was bound lying with his head on
the north and legs on the south side and the dead body was lying
on the back complexion sinzed hair skull is broken eye shall not be

understood face shall not be understood the dead body was seen by

turning on different side by the help of the Dom, built is medium
height approximately 57.6” black torn full pant and blue under ware
inside on the left hand sleev black gnagi solder joint of the right




29%8)

hand is totally damaged from head to tow sinzed boot on both the

legs wound below the wrist on the left hand.

From the person who have signed on the margin and the
relative of the deceased I came to know that and its appears to me
that today at about 10.30 o 11.00 a.m. for the purpose of
explosion in the cold mind explosive materials were brought in a
vehicle at that time the said person was present in the blasting
operator also present for some reason explosion took place in the
vehicle loaded explosive material and the said person might have
died because the said explosion.

For ascertaining the actual cause of the death of the
deceased by through JC 33 Sumanta Let the dead body was sent to
the Police Morgue of Suri Sadar Hospital with necessary documents
for post mortem examination

.

Submitted
- Entry no. - Sd/- Illegible
474 /24 (Sub Inspector)
08.10.24 Lokepur Police Station
at 11.24 hrs. District — Birbhum

Date : 01.10.24

Certified to be true copy
Sd/~ Illegible
O.C. Dubrajpur P.S.

Certified to the English Transplantation of Surathal Report in
Bengali ‘

R

Rtd. Senior Interpreting Officer (Cy,
0.S. High Court, Calcutta
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POSTIMORTEM REPORT
(P.R.B Form No.55 - Vide Rule 284) Stznon ‘Suri Sadar Hospital
The &h Dayof .OCTOBER 2024
‘st Beagal From No. 5372
::e‘?[ l,e(;iaF_PUPI\ PS U/D case no 24 /24 dated 07/10 /24 .
N @@ > o ~ 115
Mewnp Mo SSHPR 1R jp S 12 1124
— u . i » tdeatified
! Name, sex, age and Whence brought — | Name of constable by whom Date and hour of Information | By whom lden )
e :;(:ge Village and Thana | brought and names of relatives Furnished by | before the Medical Police
accompanying Dispatch Arrivalat | Examination | pgjjee
. dead-house /| |
UNKNOWN LOKEPUR PS icp33 <+07 /101249 <wevena--08/10/24 - > | The deceased s |
Sumarita Let 21-45hrs / 10-58 hrs / 11-20 h vras said to be Sumantz Lot
qr injured due 10 of |
Lokepur PS ablast ina ILokear P8
vehicle
1.Condition of subject-stout, 2.-Wounds- Pgsition, size, character. 3.-Bruises-position, size and nature [ 4. Marks of ligature 66 neck,
emaciated, decomposed etc. | dissection etc. -As noted
o Bag containing |)uppert/3®of |INJURIES : Could not be opined from the said specimens
3 g (R ) femur 2) part of (R )pelvis /
|83 3)oils of intestines 4) skin with
B s soft tissue attached along with the
5 a umbilicus measuring about 4.0" {
=% x3.0". 5) parts of sacrum with |
lumbar vertebra attached 6) parts 1
of ribs (L) ‘
S.-Scalp-skull and vertebrae 2. +Membrane, 3.- Brain and spinal cord- [The spinzl canal need not be examined znisss
[ E‘gg’i any Indication of disease or injury exists]
—<<Z2Z
=g ; T8 Absent Absent
Absent
1.-Walls, ribs 2. -Pleura. 3.-Larynx and it lung. Left lung. Pericardium. Heart. Vessels.
g {2
* and cartiiages. Traches. .
L g :
= ;9:' Absent Absent . Absgnt Absent - Absent Absent Abser
1, Walls, 2. - Peritoneum. 8. - Mouth, glxirynx, 4.~ Stomach and its S.- Small ingestion and | 6. ~Large Intestine and its |
and esophagus. contents, its contents contents 3
§ Absent Absent “ Absent © Absent Absent
g ,
4 7. =Liver. 8.-Splecn. 9.-Kidneys. 10.Bladder 1. -Organs of generation, |
= external and intermal
Abseat Absent ; Absznt Absent Absem
u g a l.-lu]n’ry. 2.- Disease or di eformity 3.-Fracture. 4.-Dislocation. §
2 =} i
8982 g As noted Nil As noted As noted |
E @5 i
§
£, S a2 Specimen collected , preserved , sealed and handed ofer to the police personel for CE’S examination and identificatior. {
£ ©~B] OPINION OF THE MEDICAL OFFICER AS TO THE CAUSE OF DEATH REMARKS BY CIVIL SURGEON |
N.B- In the case of woods note whether there is any indication o T i ivil
Homicical suietdal or s ¥ indication of the wounds being Civil Surgeonof..._______
Further opinion rc:.r;sved till receipt of the CE’S report
istant Surgeon of ............... The ....8th. day of: 2,
DR.SHANKAR PRASAD #PHOCTOBER ;2004
DR. SHANKAR PRASAD DAS
Reg. No.-WBMC 48766
AT CICAL OFFICER umr_otcou.s)Al:\
I R HOSPITAL, BIRRIURS
SLIRISADAR HOS . AOLKATA
& i
SHYAN NARAYAN PANBEY )
\
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Seal

Surathal Report

colour towel in C/W Lokepur P.S. U.D. Case No.24/24 Dt.
07.10.2024 Inquest Report Started on 07.10.2024 at 14.20 hrs.

Inquest Report Closed on 07.10.24 at 14.45 hrs.
Sir,

I Sub-Inspector Prabir Kumar Mondal I am working at
present in Lokepur Police Station today on 07.10.24 as per the
direction of the Officer in Charge of the Police Station taking PC/33
Sumanta Let as per thc identification of the person signed on the

margin engage myself for preparing the Surathal Report of the

aforesaid body.

The aforesaid body was found lying on the back in the Police

Marge on the Hospital complexion ............

pieces of flesh par£s of the country towel of red colour is

found raped with the piece of flesh

From the person who have signed on the margin and the
TO

i ears to me
relative of the deceased I came to know that and its app




2K

that today at about 10.30 to 11.00 a.m. for the purpbse of
explosion in the cold mind explosive materials were brought in a
vehicle at that time the said person was present in the blasting
operator also present for some reason explosion took place in the
vehicle loaded explosive méterial and the said person might have
died because the said explosion.

For ascertaining the actual cause of the death of the
deceased by through JC 33 Sumanta Let the dead body was sent to
the Police Morgue of Suri Sadar Hospital with necessary documents

for post mortem examination

Submitted
Entry no. Sd/- Illegible
458/24 (Sub Inspector)
08.10.24 Lokepur Police Station
at 10.58 hrs. District — Birbhum

Date : 01.10:24

Certified to be true copy
Sd/- lllegible
0.C. Dubrajpur P.S.

ansplantation of Surathal Report in

Certified to the English Tr :
Bengali

v% w
2L
R | Zl-/;m
Rtd. Senior Interpreting Officer (Cy
0.S. High Court, Calcutta
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Wes: Beagal From No. 5372
Ref.: LOKEPUR PS U/D caseno 25724 dated 07/10 /24

POSTMORTEM REPORT

Form No.55 - Vide Rule 284)

Station :Suri Sadar Hospital

‘The ... 8th.. Day of .. OCTOBER . 2024

Meto po SSHPR 1Q1J10 S 121124

Name, sex, ageand | Whence brought - | Name of constgble by whom Date and hour of Information | By whom Identified
caste Village and Thana brought and names of relatives Furnished by | before the Medical Police
accompanying Dispatch Arrival at | Examination Police
dead-house
UNKNOWN UNKNOWN 1¢/33 <07 /10/24--3 < 08/10/24 .. —-> | The deceased jc33
(BROUGHT BY Sumanta Let 214shes / 11-00hes / 11-10krs |wassaidtobe | Sumanta Let
LOKEPUR PS ) Dff injured dueto | or i
Lokepur P8 ablsting | Lokepor P§ |
vehicle i :
1
1.Condition of subject-staut, 2.-Wounds- Bosition, size, charae t4. Marks of ligature on neck, |
emaciated, decomposed ctc, dissection etc -As noted
‘&'g . Bag containing a specimen of involving the skin , muscles , blood vessels and nerves with the ragged, iregular bone ends of the radius a the level of
2 3 an adult human hand with all the 3.5"proximal to fhe radial styloid process ,
E soft tissues attached , squarish in | INJURIES + Colild not be opined from the said specimens .
mE shape and covered with blood and
- dirt at places with a crushed
amputed LW measuring 4.5»
X1.5” x through and through "
A §. ~Scalp-skull and vertebrae 2.-Membrane. 3.- Brain and spinal cord- [The spinal canal need not be examined unless
S0 ?:' 4 any indication of disease or i jury exsts]
L1223 % y )
= g =58 Absent Absent
Absent
1.-Walls, ribs 2, ~Pleurs. 3.-Laryyx and Right lung. Left lung, Pericardium. Heart. Vessels.
g and cartilages. Tractiea.
'
Eg Absent Absent . Abseat Absent Absent Absent Absent
L Walls. 2, - Peritoneurn. B. = Mouth, pharynx, 4. -Stomach and its | .- Small ingestion and | 6. ~Large intestine and its
and esophagus. confents. its contents > contents
E Absent Absent Absent Absent Absent
8 : -
g 7. ~Liver. 8.-Spleen. 9.-Kidneys. 10.Bladder 11. ~Organs of generation,
; external and internal
Absent Absent Absent Absent Absent
u ; L-Injury. 2.- Diseasc ar d 3.-Fractur 4.-Dislocation.
8fn§§§ As noted Nil As noted As noted
2 <
B :
¢ = Specimen colleqad.p!myed.mledandhéndedo fer {0 the police personel for CE'S examination and identification
2y E g § OPINION OF THE MEDICAL OFFICER AS TO THE CAUSE OF DEATH REMARKS BY CIVIL SURGEON
N.B-Inﬂ!use;vfwoodsnotemhx!hmismyindicaﬁonof!h:womdsbeiu Civil Surgeon of ... T
homicidal, suicidal or otherwise * it
inion : reserved till receipt of CE'S eport regarding identificatiop
Orel A:sfsmnt Su:get: ofr. ............... ng ............... The ....8th. day of OCTOBER ...2024
DR:SHANKAR PRASAD DAS

2w

ANKAR PRASAD DAS
DR'RZE. No.-WBMC 48766

MECICAL OFFICER (MEDICOLEGAL)

SURI SADAR HOSPITAL, BIREBHUM




Surathal Report
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Seal

Surathal Report
Surathal Report over the Dead Body of deceased unknown in C/wW
Lokepur P.S. U.D. Case No.25/24 Dt. 07.10.2024 Inquest Report
Started on 07.10.2024 at 14.45 hrs, Inquest Report Closed on

07.10.24 at 15.05 hrs.

U/s 134 BNSS

Sir,

I Sub-Inspector Prabir Kumar Mondal I am working at
present in Lokepur Police Station today on 07.10.24 as per the
direction of the Officer in Charge of the Police Station taking PC/33
Sumanta Let as per the identification of the person signed on the

margin engage myself for preparing the Surathal Report of the

aforesaid body.

The part of the aforesaid body was found lying in the quary of
the DMPL cold mind with this part of the body by finger were joint
it is dead body was secn lying flat on the back complexion .........
Hait' ic:.i. E€YES ...eieinn.. body was seen on different side by

maintaining the decency with the help of the Dom the part of the

right hand have got loss.



X (8)

From the person who have signed on the margin and the
relative of the deceased I came to know that and its appears to me
that today at about 10.30 to 11.00 a.m. for the purpose of
explosion in the cold mind explosive materials were broﬁght in a
vehicle at that time the said person was present in the blasting
operator also present for some reason explbsion took place in the
vehicle loaded explosive material and the said person might have
died because the said explosion.

For ascertaining the actual cause of the death of the
deceased by through JC 33 Sumanta Let the dead body was sent to

the Police Morgue of Suri Sadar Hospital with necessary documents
for post mortem examination ’

Submitted

Entry no. .3d/- lllegible
459/24 (Sub Inspector)
08.10.24 Lokepur Police Station
at 11.00 AM

District — Birbhum
Date : 01.10.24

Certified to be true copy
Sd/- Illegible
23.11.24
O.C. Dubrajpur P.S.

Certified to the English Transplantation of Surathal Report in
Bengali

’ @N/{
r Is/17 20

, m
Rtd. Senior Interpreting Officer (Cy,
O.5. High Court, Calcutta-
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POSTMORTEM REPORT
(P.R.B Form No.55 — Vide Rule 284)
West sengal From No. 5372
Ref.: _OKEPUR PS U/D case no 23 124 dated 07/10 /24

- - —
Naine, sex, age and Whence brought — | Name of copstable by whom

caste Village and Thana brought anfi names of relatives
Rccompanyjng

Dispatch Arrival at
dead-house

N
1.Condition of subject-stout, 2.-Wound|

- Meere o nie §§.Ef[/2 ]Ql//(\

Date and hour of

—_— |
UNKNOWN Ic33 <-07 110224-> <——-08/10724 3
Symanta Let 21-45Shrs / 10-55hrs / 11- 10 hrs Sumantz Let
of : of
)#. Lokepur PS

Station :Suri Sedar Hospital
The ...8th...Day of . _OCTORER . 2024

S 1324
Information By whom identified

Furnished by | before the Medical Police
Police

Examination

Assistant Surgeon

However further opinion reserved tll receipt of the CE'S report
of ...

DR. SHANKAR PRASAD DAS
Reg. No-WBMC 28766
MECICAL OFFicgR {MEDIdOLEGAL)
SURI SADAR HOSPITA g RBHUM

p- Position, size, character, Tuises-pasition, size and nature t4. Marks of ligature on neck,
. emaciated, decomposed etc. dissection ete. -As noted
_ O ——
d L One amputed (R ) foot along The complexion could not be opined .no deformity of the said specimen of foot noted.
zz with soft tissue attached received | INJURIES : One ragged margined amputed LW measuring 4.5" in diameter placed over the lower end of (R) foet with
5 [ - maximum length (as measured )- | crushed and Fautilated sof tissues attached along with . No foreign body detected )
o3 8.5”. texture-covered with blood
ut debris , dust .
<
e
S, ~Sealp-skull and vertebrae 3. Brain and spinal cord- [The spinal canal need B0t be examined ualess
| ; 2 :"2’ any indication of disease or injury exists)
sgExFE————— . 1 |
5=53 Absent Absent
Absent
—_
1.-Walls, ribs 2. ~Pleura. Fynx and Right lung. Left lung. Pericardium.
g and cartilages. chea,
1
) g “ -
2. - Peritoneum. 3.- Mouth, pharyny, 4.~ Stomach and its S.- Small ingestion and 6. —Large intestine snd irs
and esophagus, contents, its contents conteats
E Abseat P Absent
g
< 7.-Liver, 8.-Spleen. 10.Bladder 11. -Organs otgcs_:ntim.
= external and interns|
oo, i 5
Absent Absent
P—— - s
S 1-Injury. 2.- Disease ondeformity
g Gaf
8°8zZ As noted Nil
Qs
© S Y Specimen collected » Preserved , sealed and handed|over to the police persone! for CE'S examination and identification
Sugy 5 =
=858 OPINION OF THE MEDICAL OFFICER AS TO CAUSE OF DEATH I REMARKS BY CIVIL SURGEON
N.B-!pmeumorwm‘uqemmmmsmymmnrm Wounds being Civil Surgeon of ... ..
hormicidal, suicidal or o i

D DAS
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in C/W Lokepur PS|U.D Case No ,23/2 .Dt.-.07.10.2% .
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Seal

Surathal Report
Surathal Report over the Dead Body of deceased Unknown in C/W
Lokepur P.S. U.D. Case No.23/24 Dt. 07.10.2024 Inquest Report

Started on 07.10.2024 at 13.55 hrs. Inquest Report Closed on

07.10.24 at 14.20 hrs.
Sir

[ Sub-Inspector Prabir Kumar Mondal I am working at
present in Lokepur Police -Station today on 07.10.24 as per the
direction of the Officer in Charge of the Police Station taking PC/33
Sumanta Let as per the identification of the person signed on the

margin engage myself for preparing the Surathal Report of the

aforesaid body.

Complexion .......... Hair ......... EYE  cousersrasen mouth

dead body was sin zed was turning on different side with

the help of Dom maintaining of the decency Clot of flesh with the

toe.

i he margin and the
have signed on t gl
From the person who
‘hat and its appears to me
i came to know t
relative of the deceased 1
a.m. for the purpose of

that today at about 10.30 to 11.00



EX5)

explosion in the cold mind explosive materials were brought in a
vehicle at that time the said person was present in the blasting
operator also present for some reason explosion took place in the

vehicle loaded explosive material and the said person might have

died because the said explosion.

For ascertaining the actual cause of the death of the
deceased by through JC 33 Sumanta Let the dead body was sent to

the Police Morgue of Suri Sadar Hospital with necessary documents

for post mortem examination

Submitted
.Sd/- lllegible
(Sub Inspector)
Lokepur Police Station
District — Birbhum
Date : 0.10.24

Certified to be true copy
Sd/- lllegible
0.C. Dubrajpur P.S.

Certified to the English Transplantation of Surathal Report in
Bengali

R Isl a2
ftd. Senior Interpreting Officer (Cyy
Bs. High Court, Calcutta
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POYTMORTEM KEPORT
> o :
(PRI Form No.55 - Vide Rule 284) Station Suri Sadar Houpital
West Hengal From No. 5372 The ...8h...Day of ...OCTOBER . 2004
Ref. : LOKEPUR PS U/D case o 26/24 dated 07/10/24

A% . -
\“’lf’ua D AO gg/,{_;'()\ IQ_I_//O c‘ [ |11 ) (/
Vet omeot comfiobyviom | -

Dato and ) i
brought and wamos of relntives |- o nng Imur nl Jnfurmnllan lly whom (dent! ﬂed
accompanyfng

Furnished by | before the Medical Police
Dispatch Arrlvul qumlnnuon P v 4 ’
50

Name, sex, age and
caste

ol
dend-hou ¢

UNKNOWN

I3 D P Ty S— e — s
(BROUGHT BY Sumgnta Let 21-45hrs / V10208 7 11-15 hes | was said to be Sumaris Let
[ LOKEPUR bS ) or injured duc to I of
{ Lokdpur PS ablost inu Lokepur PS
= [ vehicle ‘ ,
1.Condition of subject-stout, 2.-Wounds- Position, size, character: 3.-Brulscs-position, size and nature t4, Marks of ligature on neck,
. emav:hled. decomposcd ete. dissection etc. -As noted
w ——rk
g8 Bag invol ing the skin , muscles , blood vessels and nerves with the ragged , irregular pone ends of the radiua a the level of
s an adult hunlan(L) Foot w-l.h all |3.5"proximal to|the medial malleolar process 2) 2 Jumbar vertebrae (LA DLS)? 3)lower abdominal skin with soft tissues
= the soft tissues attached » squarish | attached 4) few pieces of crumbled muscle
a in shape and covered with blood INTURIES : Could not be opined from the soid specimens .
=% and dirt at places with a crushed
ampu!ed LW measuring 6.5”
\2.5” x through and through
S. —Scalp-skull and vertebrac 2.[-Mombrane, ] 3. Br-ln and lplml cord ic spinal canal need not be examined unleu ’
[} % g :tl 3 l any Indcation of discase or Injury exists]
=.g = §g Absent Absent j b )
sen
L-Walls, ribs 2. -Pleura. 3.-Laryhx and Right lung, Len lung, Pericardium, Heart, Vessels.
g- 2nd cartilages, Trachea,
)
g g Absent Absent . Abgent Absent Absent Absent Absent
- Peril 5 B. - Mouth, pharyn: 4.~ Stomach and its | 5.- Small Ingestion and | 6. ~Large intestine and its
& Wells % perimamn lmlnesnpl,:ngg, g contents. Its contents contents |
E Absent Absent Absent Abstnt Absent 7
o
. Bladde 11. —Organs of generation,
§ 7. -Liver. 8.-Spleen, Kl dneg. 1 Pladoer external and internal
¥ ~ i Abseat
‘Absent Absent Abgent Asert
4.-Dislacation.
1-Injury. 2.- Disease or dgformity A.-Fractare. ;
3, Bof— i As woted As ooted
ngEQ - ‘Asnoted Ni
L . . .
— - - cled ice personcl for CE’S examination and identification
£, 35 gl Tine ol ; pes = e Hcﬁo ':v:: cl;: DEATH REMARKS BY CIVIL SURGEON
g'qug OPIICN G THE PR - - Civil Surgeon of ...
N.B- In the casc of woods note whether there is any indication of tht wounds being

otherwise ! !

'6'“1»3?‘.‘:“',:”;‘23‘:{1 receipt of CE* srrepon regarding identificatiop The ....8th. day of OCTOBER ...2024
sistant Surgeon of o B

22 DR.S?-{ANKAR PRASAD DAS

y’ B

DR. SHANKAR PRASAD DAY

Rag. No.~WBM(C 48766
MECICAL OFFICER (MEDICOLEGAL)
SURESADAR HOSPITAL, BIRBHUA
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Seal

Surathal Report
Surathal Report over the Dead Body of deceased unknown in C/W
Lokepur P.S. U.D. Case No.26/24 Dt. 07.10.2024 Inquest Report

Started on 07.10.2024 at 15.05 hrs. Inquest Report Closed on

07.10.24 at 15.35 hrs.
Sir,

I Sub-Inspector Prabir Kumar Mondal I am working at
present in Lokepur Police Station today on 07.10.24 as per the
direction of the Officer in Charge of the Police Station taking PC/33
Sumanta Let as per the identification of the person signed on the

margin engage myself for preparing the Surathal Report of the

aforesaid body.

The aforesaid dead was found lying on the flat on the back

complexion ............ Hair ......... EYE ..ssiiss mouth ......... the dead

body was seen by turning on different side with the help of the Dom

maintaining decency. Some cloth of flesh and the portion cut form

the toe of the legal was found in which five fingers were there.

From the person who have signed on the margin and the

relative of the deceased I came to know that and its appears to me




at 11.02 a.m

EX5)

that today at about 10.30 to 11.00 a.m. for the purpose of
explosion in the cold mind explosive materials were brought in a
vehicle at that time the said person was present in the' blasting
operator also present for Some reason explosion took place in the
vehicle loaded explosive material and the said person might have
died because the said explosion.

For ascertaining the actual cause of the death of the
deceased by through JC 33 Sumanta Let the dead body was sent to

the Police Morgue of Surj Sadar Hospital with necessary documents

for post mortem exXamination

Submitted
Entry no. Sd/- Illegible
460/24 (Sub Inspector)
03.10.24 Lokepur Police Station

District - Birbhum
Date : 07.10.24

Certified to be true copy
Sd/- Illegible
O.C. Dubrajpur P.S.

Certified to the English Transplantation of Surathal Report in
Bengali

1L P

R isian.
Rtd. Senior Interpreting Officer (C.
0.8 High Court, Calcutta
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Court No.14
PRADIP

IN THE HIGH COURT AT CALCUTTA
CONSTITUTIONAL WRIT JURISDICTION

WPA 4252 of 2025

Samresh Kumar & Ors.
Vs.
Deputy Director General, Mines Safety (Additional
Charge), Eastern Zone & Ors.

Mr. Shyamal Sarkar, Sr. Adv.
Mr. Sankarsan Sarkar

Mr. Ayan Dutta

Mr. Abhishek Jain

...for the petitioners.
Mr. Ashok Prasad
Mr. Atarup Banerjee

...for the respondent nos. 1 & 2.

1. The petitioners claim to be senior officers of the West
Bengal Power Development Corporation Limited and are
employed at Gangaramchak and Gangaramchak-

Bhadulia Coal Mine. The petitioner no. 1 is the agent

petitioner no. 2 is the Manager, petitioner no. 3 is the

Assistant Manager/Blasting Officer, petitioner no. 4 is

the Shot Firer/Blasting Overman and the petitioner no. 5

is the Contractor/CEO (Miner Developer and Operator) of

Gangaramchak Mining Pvt. Ltd.

o

The petitioner nos. 3 and 5 already expressed their
intention not to proceed with the writ petition which has
been recorded in the order dated 2nd April, 2025 The

R

only who claim to be aggrieved by the 1559‘1@ of sho!

writ petition is being proceeded by petmoner\no’-\Q

\




%

N

3. The first point of attack is that the show cause issuing
authority does not have the jurisdiction to issue such
notice.

- In the instant case, it appears that, there has been an
accident in the mine and more than eight lives were lost
apart from others who received bodily physical injuries.
The matter was inquired by the authority and the
petitioners have been directed to show cause as to why

steps will not be taken under the Mines Act, 1952.

(9]

- According to Section 23 (1) (a) of the Mines Act,
whenever there occurs in or about a mine an accident
causing loss of life or serious bodily injury, the owner,
agent or manager of the mine shall give notice of the
occurrence to such authority in such form and within
such time as may be prescribed.

6. Section 24 of the said Act prescribes that whenever any
accident of the nature referred to in Section 23(1) of the
Act occurs in or about a mine, the Central Government
may, if it is of opinion that a formal inquiry into the
causes of and circumstances attending the accident
ought to be held, appoint a competent person to hold
such inquiry and may also appoint one or more persons
possessing legal or special knowledge to act as assessor
or assessors in holding the inquiry.

7. From the affidavit in opposition filed on behalf of the

respondent, it appears that, there is a g

notification appointing an inspector in acco) aﬁ%

Section 5 (1) of the Act. No document has/ b@ 4

and/or averment

to appointment of the competent perso

the inquiry in accordance with Section 24 @ :

regard




8. In the absence of a competent person to hold inquiry, the
inquiry allegedly conducted by the authority and the
subsequent step directing the petitioners to file show
cause cannot stand in the eye of law.

9. The petitioners have raised other issues also in the writ
petition with regard to the pre-conceived mind set of the
authority, violation of principles of natural justice and
the fact that no offence has been disclosed in the show
cause notice but, as on the very first point, the Court is
convinced that the authority could not have issued a
show cause notice to the petitioners the Court is not
commenting on the other issues raised by the
petitioners.

10. The Court is of the opinion that the impugned notice
dated 31st January, 2025 directing the petitioners to
reply to the show cause cannot be held to be valid or in
accordance with law. The same is, accordingly, set aside.

11. It will, however, be open for the respondent authority to
take steps in the matter in accordance with law, if so
advised.

12. The writ petition stands disposed of.

13. Urgent photostat certified copy of this order, if applied
for, be supplied to the parties upon compliance of all the

requisite formalities.

(Amrita Sinha, J.)




In the High Court At Calcutta
Constitutional Writ Jurisdiction
Appellate Side
02
10.04.2025
d.p.

WPA 4252 of 2025

Samresh Kumar & Ors.
vs.
Deputy Director General, Mines Safety
(Additional Charge) Eastern Zone & Ors.

Mr. Ayan Dutta,
Mr. Abhishek Jain.

...For the Petitioners.

Mr. Ashok Prasad.
...For the Respondent Nos. 1 & 2.

1. The matter has appeared in the list under

the heading To Be Mentioned’ for correction of the
order dated 3 April, 2025.

2. In the first line of paragraph 2 at page 1 of

the said order, the words ‘petitioner nos. 3 and 5’
should read as “petitioner nos. 1, 3 and 4”.

3. In the third line of paragraph 10 at page 3

of the said order between the word cause and cannot,
the following shall be read “and any steps taken in
furtherance thereto”.

4. The order dated 3 April, 2025 is corrected
accordingly. The remaining part of the said order will

remain unaltered.

5. Let this order be read along with the order
dated 3 April, 2025.
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6. Urgent photostat certified copy of this order

be supplied to the parties, if applied for, as early as
possible.

(Amrita Sinha, J.)
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Suit Case No.
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of 20

Plaintiff
Applicant

-Versus - Appellant

Defendant
Opp. Party
Respondent

KNOW ALL MEN by these §"yem SurderSen that Iwe
do hereby in my/our name and my/our behalf constitute and appoint Sri F\S\-\—M
PR

true and lawfull pleadelgo‘vocate(g\am’ap%m act for me/us in the matter noted
above to file suit written statement conduct suit appeal from original suit order etc. angd for
that purpose to do all acts and thinks, whatsoever in that connection including compromise of
the above matter depositing in or withdrawing money from filling or taking our of appear,

document and payment order from Court referring matter in dispute between the partiers
here to arbitration released from attachment filling execution or miscellaneous cases and
other petitions belding at execution sale, obtaining payment from us out of court withdrawing
custody and other fees and doing on my/our behalf such other acts in the above matters as
are necessary and proper

I/We hereby agreeing to ratify and confirm all acts o done by the said Advocate
or attorneys as my/our ow

acts and as if done by mylus to all intents and purposes.
& P

Date. 63|os|es
. of;"g;}"\ ADVOCATE
e

{ JWeR ANET
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Ty,
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